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- CERT L AURIHISTS.TIVE TRISUNAL
' CIRCUIT BENCH, LUCKNOW
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y APPLICWT(S) __ alqm» K. K M7 a d W‘u\

'YRCSPﬁH;EHTRS).D_ e x) 0.9,

pParticulars tc.be examined

Endorsement as to result of examimation

-1, Is théﬁapgeal"competent‘?

‘2, . 'a) Is the application in the
, : prescrlbed form ?

b) 'Is the aDpllCathn in paper
book form ?

c) Have six complete sets bfttﬁe
application been fiked ?

3, a). Is the appeal in time 7

thyyl

h) If not, by how many days it
- is’ beyond tlme?

¢) Has suffieient case for not

making the application in time,
been filed?

4,  Has the document of authorisatloq/
. Vakalatnama beer filed 7

S, Is the application accompaniéd'by‘
B.D.,/pPostal Order for Rs,50/-

. K - . X 3 .
6,  Has the certified copy/copies
~  of the order(s) agdinst which the
appllD"t‘Dﬁ is made been filed?

7, a) Have the copies of the )
e documents/relied upon by the

' applicant and mentioned in the
application, been filed ?

b) Have the documents referred
to in (a) above duly attested
by a Gazetted Officer and

* numbared accordingly ?

“ 3

£ vy

.

c). Ate the Cocuments referred ‘
to in (a) above neatly typed .
in doublc sapce ?

8, Has the index of documcnts‘been
filed and pagrlng done prOpcrly 7

9, Have .the Chroﬂol@@lcal details
of represéntation made and the
out come of such rcprbsentatlon .
. been’ indicatca in the application?

10, 'Ié.the matter raised in the appli-
.catjon pending before any court of :
Law or any other Bench of Tribunal? . NO




a»
os

particulars to bo Examined Endorsement as to result_of examination
) d1, “ Are the aprlwcatlon/dupllcate- A ?}ju>
~+,  copy/ sparc C“pl( signed ? : co N
42.  Are cxtra copies of tha appllcatlon
with Annoxurcs filed 2 . . No
X )-_Idbntloal with - thu-ﬂrlginal ? ‘ P
b)  Defective ?
c)'rwanting in AAncxurcs ‘
’%Ds.;';;jwwpagcsNos 7

Have  the file size cnuslopes o
. bearing full addresscs of the - | ﬁ/<fx‘
- respondents teen filed 7 ' '

14, Are the given address the . o
registered address 7 o gpb%'__

15, Do tht names of thc parties
‘ staten in the copies tally with - T
_ these, lﬂdlCatOd in the applr- ‘ . ;,y%
cation ? . :

6.~ Arc the translations ceibified
) to bo turc or supported by an

Affidavit affirming -that. they B gl
'arDtUb?‘ o ?/M»

i7. Arc the facts of the case
© mentioned in item no, 6 Df the

-alelFathﬂ 7 . ;ch

+a) Contisg ?‘< . ' o E . 'j : i
" bj Under distinct heads 7 . S | S o '.'.'
‘w © ‘NLmbered consectively B . ‘ - -
. , ,Srﬂ
d)

yood in double sqacb on one ' C .
sidc of the paper. ?’ - ;uLR

“8. Rave the parthJluDS for incerim.

order praycd for 1ndlcated with o 7155
reaouns 7 '
19, Whether all the remedles hauc - o ‘ . "
‘ buon oxhausted, ’ R J;ALN _ '
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’ . ~ :
~29.8, 1990 Hon'ble Mr. D.K. Agrawal, J.M.
Hon'ble Mr. K, Obayya, A.Ma

IE | ) ' Heard., Admit. Issue notice

R to the respondents, Counter affidavit
may be filed within eight weeks hereof,

B . Rejoinder affidavit may be filed within

two weeks thereafter.

As regards the interim prayer,
~ the appointment to the post of Jr.
Chemist made hereinafter shall remain
subject to the decision of the Tribunal
so far it affects the right of the
petitionsr in this case. Listed for

hearing on 25,10,19%90 on interim matter.
The application for permission for Joint
application is allowed,

Sa/- , sa/-
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CEMIRA. ADMINISTRAIIVE TRIBUWNAL - '

LUCKNOW BaENC

LUCKNOW
© Original applicstion No. 277 of 1990

K.K. Narang ané others Applicants,

vlrsus

Union of India & others Respondentg.

ghri A, Mannah

Counsel for Applicants,
Dr. D. Champdra

Counsel for Respondents.

2O ams

Han M. a‘ustice V. C. 8rivastava, V.C.
: Memlse

X

(Hom, Mr. Justice UL .Srivaséava, VeCo)

‘The gpplicents who were Working as stimamt
Chemistgin the pay scale of B 2000-3500 Group B Gazetted,
ané are pésteé in the Chemlcal Divigiom, Northern Region
of Geological Surveyof India, LuCknow, 2mé thel; have

becn werkiamg fer the last 10 to 12 years. The applicamts

have approached the Tribunal prayimg that he selectiom

for the post of Chemist(Jumicr) made by the Union Puklic

Service Cemmission may be quashed amé fresh selectiom may

be ma€e.This prayer has becr made by the applicamts
weczuse they have been excluéed trom the selectiom,
becauge their epplicetioms were emtertained aé later on

they vere excluded frem the interview precess amd the

candifiutes who were ineligible amrg junier to them were
allewed te participate im the interview ané were gelected..
2.  The spplicants have stated that as Assistams

Chemistithe applicants have experimee of cemducting the \

work eof Chemical Amalysis « The U.P.S5.C. om 15.7,89
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advertiged 14 pests of Cheniss(Jumier)Greup A

Gazetted in the scale of ks 2200-4000 d egsential
qualification required for the post, accerdimg to the

'éavemisaneit was 1) M.S5¢ ia Chemistry, 2) three years

experience of workiim theChemical Amalysis ef Reck,
Gres amd Mireralg. The applicants fulfilled the

qualification amé the last ate for applicatiem Weimg

14th August, 1989, they applied fer the same, The
ether pergess whe were werking en the pest ef Sernier

Technieal Assistants in the scale of v 1640-2900 alse

applieqd for the same.According to the spplicante they
have no experience of conduweting chemical analysis
independently in rocks, Ores and minerals or in the
field of geology and their job was to assigt the
analyst such as petitiomers/applicants. Screefifng took

place by the U.P,5.C. and the U.P5.C. for the purposes

- ,of melection, took into consideration those who had

' total 7 years experience of any grade eitler of

i_nﬁepénﬁent Chemical Analyeis'of rdcks and minerals

' . oz thosewo had assisted in the job of analysis as

Junior Techhical Assistant or Senioxr Technical Asgisgtant
in the grade of s 1400-2300 and 1640-2900 respectively.

The spplicants have given instances of those who had
€ years or more experience and were in the higher grade

Of &s 20003500 were eliminated and those who warked on
lower posts, were called for the selection, The

applicants submitted representations sgainst the seme.
Their representations bore no frugt and that is why
they have approached this Tribunal,
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3. The applicants have challengéd the entire process

on the ground that thexs same 18 contrary to the

conditions mentioned in the advertisement anéiihey

have been equated vith unequals in violation of Articles
14 and 16 and they have been discriminated by the
arbitrary action of the U.,P.5.C. and that it was a direct
gselection from open market and academic qualiﬂ'caﬂon
shald have been the ezitezion for screening and it
experience is to betsken into account the experience of
equal status must have been taken into Gongiderationm,
vnot of experience < highg§ and lower status togetﬁer.

‘. The respondents have oppose¢d the applieatién and

have gtated that the selection of the canCiGates was made
in accordance with the essentisl qualification ad the

large number of agplicgeioné were reCeived which were
reduced by short listing and the applicats were not

fulfilling the criterion aﬁopted_ by the Commissiocn,
The instructions provi@ied that mere possession of' the
minimum qualification would not be a qualification to be

called for interview, and as such there was no opticn
but to restrict the number of candldates for interview to
a reasonable limit by shortlisting, i.e, on the basis of

qualifications and experience higher than the minimum
prescribed for the posts. Cut of 874 candidates, 1435

General candidates possessed the esgentiasl qualification,

due to short listing 55 general candifates were found
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suitable and the applicents were not found suitable
and that is why they were not Called, According tothe
respendents, under the essential qualification(iii),

about three years experiénce was required in a laboratory
concerned with utilisétion of creg ard minerals amd the
essential qualificetions(iii) 4id not specify the rdquired

experience at any pari:icilar level and the whole experience

was ta’k@ for Geciding ‘the eligibllity of the candidates.
The experience cénditions were applied to all the candidates

It has been stated By the applicants that several cendidates
who were not called in interview in the earlier selection

in this
but they were called for/selection due to zkexg illegal

criteria of short listing o'ff candidates,

5, Shri a. Manna},learmed wunsel rthe spplicant s

contended that the post was for Junior Chemist and the

essential quallfications were to be read together and one

could not be detached from the other.

6o “.fhe question for consideration in this csse is
although it ig in order to short listing that whenever
the number of candidates is large, it is always open for
the respon&ents/authoxfiﬁies to short list the candidates
not éo, call each and every candidate but to adopt this
criteria but this criteria cannot go against the eséential

Qualifications or terms of advertis‘em‘en}t., unless

, " itself ~ earlier :
essential qualification/is changed/or corrigendum is igsued
The minimum qualifj.catioh prescribed 'abcut 3 years

experience and no corrigendum was igsued regarding the
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sai® qualification. In the absence of amy corrigemédum,
to the said advertigement, experience could net have

been changed by the respondents, nor adopt short listing
to

1 Criteria and the same would have tantamegnted[kmeach of

the termms of advertisement which would havé been =
different matter though for about three years they wauld'
have fixed norms of not less than 3 years but 3 years

could rot have been made 7 years t@ exclude those who

- have 3 years experience, In the Case of Dr, Vimay Ram

Pal Vs. State of Jammu_and Kashmir(198%}1 scc, 160
i ’

the minimum eligibility condition as required in the
adv@rtisemeﬁt inviting apﬁlicatiems for admissién
should be the basis of selection of cangdidates who
applied im response to that advertisement., The selection
of eligible candidate was refused on the grgund ef
failuré t@vsatisfy dovernment order while eotherg aﬁere

selected on the basis of the advertisement, No reference

‘to the order was made in advertisement nor was any

allegation that aivertisement)zrr@nemusly igsued

igroring the order, No corrigendum was issued teo the
advertisement before selection, It was held that
denial of admigsion was discriminatery and @unjustified,

In Jit Singh and others Vs. State of Punjab and others

AsI.R. 1979, SC'page.1®34, thé age of eligibility was

reduced . The court held that it was not permissible

for the State Governmemt to reduce the requirement

of continuous service from six years te four years for

the purposes of eligibiiity for p rometion to the,
Punjab Police Service because rule-14 as it BEoR% steoed

at the relevant period of time whem premoticns
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~ o of respondents were made, did mot permit any

| " relaxation of the nature ordered Py State Government
. ‘; in 1963 eor 1965 . In Umegh Chapéra Shukla %, Upion
| of India and others, :A.I.R:. 1985,SC page 1351, under

the orders of the High Court in/ writ petition, the
ngmes of the cgrdidates who had not inttialy fe.cur_ed
' . the minbmum qualifying marks by resorting to clevice of
- moderation iay iacreasimg Binimum qualifying marks .being
improper the list preparei by the High ert after

adiing moderation marks was stmek d@wn.

7. In the insttanﬂt case, the qualificatioa as1 ‘
prescribed could not have been chaned which could
have been done only in the manner , the same were
prescribed.v The reducing of period of experiences for
the purp@seé of short liétiiag amounts te change
}'2 of essemtiél qﬁalificatiw alse even no cmrrigemium to
advertisement was issued and as sucCh, there could |

_ m@thave beeh any cha&ge in the essential qualificati@n,

8. It is because & this change the applicants

| haVebeen deprived of c@asideration of their names,The
| result will be that their Cases have got to be

~ considered but this matterAhés be come ‘very 0ld and the
result will be that those whe haﬁe already been given
higher promotien will be disturbed ard the same would

tantamount to unsettle the settled state & affairs,

| if'\tm applicants are promoted subsequently.
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9. - The respondeats Wwill coasider their casesg
by holding a supplementary selectiom through U.P.S.C. and
in case thef are foumé eligible, they will be promoted sse.

notionally with effect from the date others were promoted,

As far as possible Ehe process may be completed within
six months. With these observations the application stands

dispoged of finally. No order as £t0 costs.

Mem_;;(&)

vice-Chairman
Lucknow Dated:Y% 3, 1993

Shakeel /=~
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’ @cutr&l Adm%nistra&m Trﬂm;‘%
Circuit Bench, Luckoow

Date of Filing &7 z P ./.,9' o
? cx A G e

........... 218

"IN THE HCN'BLL CENTRAL ADMINISTRATLVE THI BJWAL

CLECULT BAlCH_AT LUCKNOW

, . 0.ANo, 277 ofl990(L),

KK, Naprang & others ,.;Applicanté

Versus

Union of India & o theps | ... Hegpondents

o
I ND&JX
) S s et St e et et et
K Rk Bl Bl Sl Bl Bl Sl Rk Sl S5 Bl Rl Rl Bl Rl Bt R Nl R PR o S L S

. 1, Memo of application - S 11l

2, Bank Draft/Postal order No,b2 L\ LM -
Datedy-¢-20 - for Bs 50/- only,

3, Vekalatnama

'Plaeéduckmne” | ) . .
Raju/= . ﬁ .

( Asit Kumar Chaturvedi )
- - Advocate, |
Coungel for the applicants

e
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IN Tru HON'BLE CENTRAL ADMINISTRATLVE TRI BUNAL
. . | - CLRCULT BENCH AT LUCKNOW

0,46,  of 1990 (L)

1. KK Narang ‘
' Aged about 85 years,
Sonof Sri §,L Narang,
* Resident of 554 Ka/533, Argun Llagal’,
Alambagh, Lucknow,” | -

A L, Skngh ‘
Aged about 36 years,
Son of Late Sri B bingh .
‘Regldent of M.M 290 Secbor D,
Allganj, Lucknow '

)
®

3. Dr. Mohd, Ishag,
- Aged shout 33 year-s
Son of Sri(Lats) Deen Mo hammad,
, Resident of 280/98 Bluntsquare
- 7 Lucknou,

4, Dpr, DD Upreti
- . Aged about 37 years
Son of Sri K,D Upreti
" Regident of Rerm ‘Chandra Ka Hata,
Sadar Baaar, Luocknow,

5. Dr, Ragan Singh, -
Aged ahout 38 years,
Son of Sri Diwan &ipngn,
Resldent of L-IV/5, Sector L,
‘Aliganj, Lucknow,

6., Dp, V,P.Singh,
Aged avout 32° years,
Son of Sri .Rajendra Si ngh
" Regident of MS.94 Sector D,
Aliganj, Lucknow,
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T

Commigsion for the post of Chemigt(Junior),

‘._\Juri di tion,

(2

7., Jal Ra;; Gup*a
Aged about 32 years, '
- Son of Late Sri Dp, R C Gu pta,
Resident of 16 Pum Tola P 0 JLhowk
Lucknow—220003 '

ve. .Applibants
Vepsus (

1., Union of India ,Minigtry of Steel and
Mines, through its Secretary,
: Department of Mines Shaatm Bhawam
. New Delbi : ;

2, Di}:‘ec‘bor General,

Geological Survey of Incﬁa
27-Jawahar Lal Nehru Roag,
Calcutta,

3, Union Public uervice Commigsion,

tnmugn 1ts Secretary, , |
aah%ehan Foad, Dholpur Hou se, : o
New elhi 110011 ,

.+ Respondents

APPLICATION UNDER SECTLON 19
OF THE THLEJNALS ACT, 1985,

DETAILS OF APPLICATION

1, Particular of theorder agalnst whici the
application is made;

There is no. such pafr';ticul_ar order against
which appiication is made, This application ig
being preferred before this Hoi}'ble Trlbunal a’gains"t
the selection beld 'b'y‘the_Ugiqn Public Service

2, Jurlgdiction of the Tribunal;

A11 the applican ts are posted at Lucknow

in the Geoloazeal Su rvey of India, Chemical Di.vision

Northem ‘%gion Lucknovw hence this Trlbunal has
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3, Linmi tations

- 1085 also waen on 9,7, 1990 the peh’*“ioners were

4, TFacts of the cage;

(3

The applicants further declare that the
applz,cation 1s wﬁthin the 1imitation period pr&scnbed
in section 21 of the Administrati ve Tribunals Act,

excluded by the Un;.on Public Service Commission

from congideration for appointment for the post

‘of Chemist (Janior) in the Geological Survey of

-India, cause of action accrued to the peﬁitioner,‘

4

The facts of the cage are. ag under;

1) That all the-petﬁ‘.’ tioners are wo ming ag
Agsistant Chemigts in the pay scale of Rs 2000-3500 |

Group B Gazetted, and all of them are posted at

| present in the Chemlcal Dividon, Northern Region,

GeolOgi’cal Survey’ of India, Lucknow, ‘The length

of serv,.ce O.L the petltioners at this post is
ev1dent frOm the dates of thelr initial appointment/
joining, thoge are-

l" | 29 0’9 3 1980

) o 12.8. 1983
3~ . 24,9,1983
4~ I 21,7, 1983
5m : L27. 7,1983
-,-6‘.” | - 1.&1984& |
(e o 4, 6. 1983 respectively. )

They vere Initi ally appo’ nted on this very post of
Agsi stant-Chemist and they still contirued,

M
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(4)
2)_ : - That it is evident from the uates mentzoned

‘above that all the petitioners have mo re tuan

6 years experience on the post of Assis"'ant Cherwi.st

8 - That as Assistent Chemist they have

experiesce of conduc’tﬁ.ng the work of Chemical . |
Analysis which 1s very relevant for the facts

and c_i reumstanc es coming he,reinafter.

4y That the Union Publ"‘c Serw_ce Comission

: the Opz:,osite Party No, 3 through an advertisement

Gated 15th July, 1989 advertised 14 posts of

Chemist (Junior) Group A Gazetted (Nine General,

5' reeerved) which carries h’agher scale of 1252200-4000
The - essentlal qualifﬁcqtlons required for this post .

accoréing to- advertisement datec 15 7.1989 were

"M,8c¢, in Chemsbry, 3 years experience of wo 1K in

the Chemi cal Analysié of Rock, Ores and Minerals

ete,

5) o | That all the petitioners possessing the

requi;?ed qualification mentioned above applied

~ for the same, The last date of the application

was 14th August, 19é9‘apd‘they appli ed with :
the information through the departmental heads,

8y That for the game post. aevéral persons

who were wo r’aing on the post of Seﬁior Technical

Aggistant ander tha petitzoners in the sca}_e of

Rs 1640=-2900 group C also applied'fOf tic same .

Actually they tnemselves had no experience of
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(5)

"~

conducting chemiczl snzlysis independently in the rocks,
Ores an¢ minerals or in the field of geology rather their
jobs essentially were and zre to assist the analyst such

as the petitioners,

7) ~ That for the purposes'of selection for the post of
Chemist(Junior) in th@ scale of ks 2200-4000, the post which
was advertised in the advertisement referred above, the
Union Public Service Commission carried out a screening
weeding process before calling the candidates for selection
ang for this weeding ouwt process or screeniné before selec-
ﬁgen the Commission adopted the method which was contrary

to the advertisement,

8) That, they hed taken those for selection after
consideration who had totzl 7 years experiende of any grade
either of independent Chemical énalysif§ of rocks and

minerals or those who have asslisted in the job of analysis

-as Junior Technical desistant or Senior Technical Assistant

_innthe_g;ade of B 1400=-2%00 and 1640=-2900, respectively,

- j
Mrs, dlpana Deshimich's case was considecred due to her

combined experience as Junior Technical dssistant and Senior

Technical dsstt,, Similarly lMrs, dwapna Chakrabarty was

considered for her joint experience as Junior Technical
Asstt, and Senior Technicel #ssti, and dssistont Chenmist
for few years, 5/S5ri &,K, Srivestava, N, K, Tiwari, Pratima
Tewsri, Dilip Banerjee etc., were appoiuted as #ssistant
Chemist much later then petitioners but were also given
interview calls due to their combined experience of Senior
Technical Assistant and desistant Chemist in grades of

s 1640~2§66 and 2000=3500, réspectively. Result wag that a

1afge number of persons such as petitioners all of whom have

about 6 years or more experience in the said emalysis work

and were in the Ligher grade of & 200053500 vere eliminated
and +those who were working on the

)ijﬁéké&:::{gL mnch-—-f_Q_fi%>
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lov{er' post in- the scale of s 164{) 2900 were called
fbr the selection |
'9) y That the pefitioners having’comé to know
that they are be;.ng elim inated and +heJ have not
buen called. for the 1nterv5.ew they pmtested
submi tted representad_on to the Opposite Party
No, 1,2 & 3 on 12,7, 1990 and 3,8, 1990 ‘However,
the Oppo site Partv Ho 1,2 was not the direc‘t
antho ri ty as the selection was beipg conducted
by the Unioh Public Service Copmission, and
deman ded ’ché,t they \shouid'not be excluded from

consideration for selection for the post of

' Chemist (Juhior) in the scale of Bs 2200-4700,

Here 1t may alsoc be necessary to point out that 7
the petitidners apart from the eﬁperience of .
about or more-than 6 years on the post of

Aggl stant Chemist have the following academic

quali*‘lcatlons,
- HsSe,
2= , M,8¢c,- , ,
- | - - M,Se, M,Phil, Ph,D,
4 . © M,Se, Ph,D,
e - . tm,s‘c, Ph.D,
6 u,5¢, Ph,D,
T : | o M_Sc, réspectively,

This algo indicate the superior.académic

qualifications of the petitioners,

1) - That none of the p@ﬁitioners wepe called

for interview while thogse who were called were

e
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§/8ri lpena Desh Hukh, G,0,Srivestava, Subir Dutta
etc, who were only senior Pechnical #ssistents in the
sqéle of & 1640-2900 workiﬁg below the petitioners and
undér the petitioners but zll of them were called for
selection due to deparimental expert Mr, Yudhishthir
involved in screening as he was interested in G4 Gy
Brivestave who was in ‘the Senior Technicel ﬁs%istant
cadre and for whom he has been violating all the
prescribed Govt, noxms and directives and whose disori-
minatory and bia@?n&ture call be seen from the Director
General, Geological Survey of India, letter nog 475/8
(2)/36 dated 18,12,87 and 693/6(2)/D¢ dsted 5,5.88 and
19/6/(2)/16 datéd 1,2,90 and 103/6(2)/1C dated 16,5,90,
For instance he has been favouring and formarding G,C,
Srivastava's namé in all the treining programues meant
for theofficers of Group B and sbove of the department
ever since 1986 till dete ignoring the interest of the

deserving officers and as such the whole criterion for

selection by the Union Fubliclervice Commission was
mani pulated, ﬁirétly the screening process of ‘the
selection was based upon 7 years experience which was
contrary to the advertigsement and then secondly persons
lower in grade and rank were czlled end persons higher

in grade and rank having direct experience of anzlysis

-angd better acadenmic qualification were elimirated from

the cansi&e;ation.

11)  ° That these senjor Techﬁical hdgsistants also
do not have direct experience of analysis in rocks
and minerals retber +they only assist the

analyst in analysis work, While +the persons who

are holding the post of éssistent Chemist, they
W
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- (8)
have dlrect exp€rience of anove analysis o 1k
and all of them have bxpemcnce of mucn mo re - than

3 years of experlence required in the advertlsement,

‘ 12) " That the whole process of‘screerning or

weeﬂing out adovpted Dby the Union Public Service
Comrai,gsion was umfair;, arbitrary and »disc riminato ry.
The expeﬁenE:e of lower post in the lower cadre
and of inferior na*;u,re‘ 'waé 'couvnted and welghed
against} the experience of the petitioner whinn

was of the bhi gher nature and in this manne)r the

~ com igsion a’ctempted first to equalise the unequals,

The Senior Pcchnical &«wistan’cq cou]d not be equcf.lised
with the aSsl s’can_"c @hemist such ag the petitioners
and once by équat:‘i,ng them the petitioneps have been
eliminated even from considerstion,

13) That in the following cageg, the applicants

who shonld not have been cohsidereé‘, due to various

“bars in the advertisement have bé_en called for

- the interview é‘g. Prashant Pur Kayasth was over-age

nt he was called for the interview, Othe r

o exam'pl‘e of-irregularity known to us is that while
Mrp, M WF Singb Sengar wag called al though he wag -

only M, and of lesser experience than Dr. Ma.habir'

Singh wbd was M,Sc, and Ph,D, with more experience

“but Dr, Mahabir Singh was not called for,

14) _ T’nat the pe+i tioner no, 1lhad 3 years

e}zpemence even of womlng in the class 1 services
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of the Govt, of India as Junior Scienti.f‘lc Of’fi.cer

on deputation with N at&om al Regearch Labo rato ry

~ for conservation of cultural property, Lucknow in

the pay scale of s 2200~ 4{)00 but he wag not called
for interview,

15 That actually in camng for tne selectmn

ana interview no crl terxon wag followed by the

‘Unfon Public Service Com%sion and only to éliminate

the petitioners who are in the -scale of Bs 2@00-a500

ag Asszﬂtant Chemist,” the 7 years experience. was

agserted and-required, though tnat, too was. not

foliowed,

18) That the represen tations made by tbe'
peti‘tione“’s were not ccnsidered, selecti@n and

int.er\view held and the 1%st was su,bmitted.

17)° That the entire selection f;r"che'p_,oslt

of Chemist (J‘un’cor) was a farce of it, In calling

the persons even advertiseynent was not followed

R

and the con di. uions laid down in a.dvertlsement we pe

not adhered to.

-

5. Ground for relief with legal provisions;

1) : Beea{xsé the commission adOpted the

criterionof experience which wag contrary o

‘the condi tons ﬁe,n’cioned in the advertisement

that was wholiy arbitrary and illegal,




| (10)
Because thc petitioners have bman equated

11)
with unequal in violation of thelr funqamental

rights guaranteed under Arts, 14 and 16 of the
‘Constitution of India, |

111)  Because the petitioners have been discri-
minated and arbitrarily eliminated from the

consideration at least for which they are entitled,

1v) Becange by way of eiiminaﬁion from

éonsidération the_pe%itioners have been penallsged,

v) fBecause the’Union Pdmiic Service Coﬁmission
“acted in arbitrary'fashion to equate the uneQdals
and thoge eliminated are men of h?gher experience
and quali fications such as the petxtzoners £ rom

\

considepration,

vi)‘ . Becauge 1t was a direct selection from
open market ang the acadeﬂic uelmfication should
have been the—ériterion for-screening and if

- experience isg bsibe taken in ta»adcéunt the éxperienqk
of_equal statuélmust have been taken into consi-
der%tion not of experience of highér and lower
status ﬁogether. “ '

A

-6; Details of remedy exhausted; "

The applicants«déclare that they have availed

:alllthé remedieg avallable to them under the relevant




~service rules ete, The petitioners made repre-

-applicants pray for fbllowing reliefs,

(11)

sentations which are referred above but without

any affect and now representations became infructuous

- as the «election had alrecdy been conducted and

petltioners have b“en elimxnated from consideration

14

-7, The matter ib not previously filed or pending /

with any otber COULt

The applicants further declare that they

had not previously filegd any application, writ

petition or suit fegarding the matter in réspect
of this application has been made before any court

or any‘other.au%hority}jf any other bench ot the

_ Tri bunal nor‘any such application, writ petltion

or sult is pending befope any of them,

Be Relief sOught

, . In view of the above facts and grounds

mentioned in para 4.& 5 o; this application, the

s (&Y . ,$hat thie Hon'ble .Tribunal may e pleased

to quash the enff::ire' selection for the post
~of Chemist (Junior) made‘by'the'Unibn
Public Service Commission with all
coasewuential bentfits and to hold a
- gelection afresh with new departmental .

representativeg,

(B) - ,:That any other and furtber relief which
this Hon'ble Court deems fit and proper

kjkjmék/iﬂ _f SN Ly



‘u_"'"

, angexares, itis most respectiully préyéd"that tbev

‘selection conducted by the ﬁn:ion Public Service

10, The humble applicants want oral hearing

through their counsel,

. | (12)
y alqo be awardeqd ip favoupr or ¢ |
petiti )

‘on‘ers along With cogk
) [ ]

9. Interzm reliEE Lif any E__,ZeO F |
-u-r-g-‘-_—g r'

J. n

. the applie:
ppl 1c ant seeks the. fol!owing inter‘im relicf
| | fs;

ut on
the bagig of facts and ‘¢l reums tanceg

grommq mentioned in the application along Wi th its

Gonm’zissiori‘ for tht ppsit of Junior Chemigt in the |
department of Geologic‘:al'Survey of_Ih,dia from |
9. 7. 1990 to 16, 7, 1990 méy not be given -effect

to pending decision of tne application in the

intere:st of ;}ustice

4

11, Partlculars of the postal order;
Postal order Ho, 02 LA LMN L,
Dated 20-%¥ 71° for ®s,50/- only.

VERLFICATION
I,KK Narang, Aged about 35 years, Son -

of St 8L JNarang, Res:.dent of 554 xia/sao,Araun

‘Wagar, Lucknow, working as Assistant Chemist in

the Geoloéical Survey of Indla Lucmow

applicant no, 1, also doing pair’vi on beshalf of’



a

J‘d

| (13)

Y P © the other applicants, do hereby verify that the
o | ‘contents of paragraphs 1 to 11 are tme t my_
personal knowledge except para~-6 whicﬁ is true
on'the_basis cf legal advice rgceived and that
I have‘pot_supﬁéssed any material.fécts;- I am
aise déing pairvi 6n‘beha1f'of all the peﬁitioﬁers/
4 applicants. | , | | |
4pplication is being previded vide

notification no, 4-4,T,11019/44/87 dated 11th

October 1988. . -
k{wﬂﬂ/f/ﬁf

Signature of the applicant
Ng%1 on behalf of all the

applicants, |
» L Place{L&éknow/. | | | |
o - ( Asit.iiumal‘ Chatupvedi )

‘Adwocate,
Counsel for the appl&cant3, A
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IV THE CENTRAL ADVINISTRATIVE TRIBUN@@. AT ALLAHABAD
CIRCUIT BENCH, anﬁwow
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COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO.3. <% ..

In

0.4.0.277 of 1990(L)- .

Shri K.K.N’ara.ng & Othe.rs: sesaeveeseencsessss Applicant
Ve rsus

Union of India & Others.............;........ Rz spondents.

R ek

I, Narinder Singh, aged about 4o years, son of ShI‘l -

@é} @6@474‘ cetseeny Under Secretary, Union

Public Service Commission, Shahjahan Road, New Delhi, do

L]

hteeby soie:mnly affim and State gs,underz-

1e _Th'at the deponant has re.ad the appliéation fi'led'“by
. Shri 'KaI{.Nérahg and has un‘derstdod'the contents thereof.
24 T‘h"at thé deponant is well conversan_t with the facts of

the case deposed hereinafter.

3.~ That the deponent is competent to swear this affidavit

\

-on 'belf—*lf of Respondent No.3.
4, | That the ‘contents of paras 1 to 3 of the applicatibn
are | fomél.; and need no comments.

Se . That ‘the contents of naras 4.1 to 4.3 need no comments.

. . That in reply to para 4t.b iteis admitted that on the

‘A z basis of requisition sent by Respondents No.1 and 2, 14 bosts,

/ ’ Contd,..2/<
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of Chemist (Jr.) (Out of which 5 post were reserved for SC/ST)
we re advertised by Bespondent 330.3@ The' qﬁalifications

prescribed were the following:-

The Essentialt-

(i) M.Sc., in Chemistry or Applied Chemistry from
a recognised University or equivalent.

\ S (dd) Training in all aspects in inorganic analysis

';\ including modem Instrmental anaiysis

! | ' methods.

(1ii) About 3 years experience in a laboratory

! ' | cohce_med with utilisation of ores and

| i minerals.

( The posts were advertised on 15-7-89 with the closing date

. as 114—4-8=-89) .

7. That the contents of para 4.9 are fomal and are not
' denied,
8. That in reply to paras 4.6 to 4.8 it ic stated that the

. posts advertised by,the Commission have to be filled up by
method of direct recruitment under which all the applications

received in response to the advertisement are secrutinised.

- Since this is a direct recruitment from an open field no

. weightage is given to the seniocrity of the candidates in their

]

;1 respective Departments. The selection of the candidates for
cinterview is made on the basis of the experience gained by them
‘in addition to the essential academic gqualification.

"

Contdeo -3/"'
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Since nugber of applications wes large, the Commission
| had no option but to!restrict the nﬁmber of candidates for

‘ interview to a reasonable limit by shortlisting i.e. on the

; basis of qﬁa}ifications and experience higher than the minimum
prescribed'for the posts. This was done in a.ccordance- with e
%heasel&ewing provision which invariably exists in the instruce
tions to the candidates. "The p:rescribed EQe are minimun and
mere possession of the same doee not ehtitle.candidates to be
called,for interview. Where the number of applications

| Teceived in response to an adveftisement is large and it will

|  not be convenient oi possible for the Commission to interview
ail those candidates;ythe Commission may restrict the number
of cendidates for :mte‘r_view to a reasonable limit on the
basis of qualifications and experience higher than the minimum
x f pzeecribed in the advertisement or by holding a Screening

h Test". Accordingly, out of 874 candidates, 11195 General

/candidates possessed the essential qualifications prescribed
%) /L

|
N
1

in the advertisement. Since, this number of candidates was

large for 9 unreserved posts, shortelisting was adopted and
55 General candidates were found suitable to be called for the
J'nte,z"view. The petitioners were, however, not found suitable
to be called for interview,

“& 9, - That in reply to para 4;9 it is sta:ted that the

. representations received from the applicants were duly consider

.ed Dby the Cemmission. The applicants were not found suitable

Contd@ ﬁ)'"/i'




s Y
to be called for the j_ﬁte rview..
10, That in reply to para %.10 it is adnitted that the
w | { petitioners were not called for interview as they did ﬁot
| \ fulfil the eséential Ieétzirément of. the' sho:r-tlisting criteri-
J. on 'adop)ted by‘the' Commission, It is denied that the candi- |
X ‘% dates .who‘ are called for interviews were due to the Depart-
mental Officer Mr.Yudhishter. |
11. . That in :replyvto paras 4,11 and 4,12 it is sﬁated that
under the Essentisl Qualifications (iii), about three years
experience was reqﬁixed in a laboratory concermed with
utiliéation of ores and minerals. &8ince, essential qualifica-
tions (iii) did not specify the required experience at any

'~ particular level/grade, the whole relevant experience was

. teken into consideration for deciding the eligibility of

P.) . candidates. ﬁen the candiéates vwho possessed relevant

expé rience in the pri;vate organisations might be celected for
interview, if they possessed the essential qualification.. The

experience conditions were applied unifomally to all the

candidates irrespective @f their departmental status or the
status of a private organisation. The selection of can@idates

‘ for' intervie.w by the Commission was fair and judicious and
no discrimination was made in the case of the applicants.

1 124 | That in reply to para 4,13 it is denied that over«-a'ged

‘cendidates Qere called for interview, It is also denied that

the candidate who possessed less length of expe rienc‘e was

Cont..e5/=
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called for interview whereas candidates having more were not

called for interview.

13.  Thet in reply to para 4.1% it is stated that keeping

in view the nature of experience required under HEssential

@ualifications (iii), Shri K;K.Narang was found not suitable
to be czlled for interview,

4 4. That in reply to paras 4.19 to 4,17 it is stated that

1 theif reprssentations were duly considered by the Commission

; | andlno direct correspendence is made wifh the candidates. It
is further denied that me candidate;whé did not fulfil the
requirement of advertisement or the éhort-listing criterion
adopted by the Commission, wagecalled for inte rview.

j' 15, fhat the’comments on the GROUNDS FOR RELIEF WITH LEGAL

PROVISIUNS spelled outljn para.5 of the application are fur-

nished below in seriatum $-

Hels- As already mentioned in the foregoing paras
the mere possession of minimum qualification.
as advertised by the‘Cmmmissicn will not
entitle a candidateA to claim for his select-
ion for interview and this has been made clear
in the instructions issued to the candidates
who applied for this post.

5.2 to ~ The applicants did not possess required

‘ experience to be called for interview. Hence,
no Fundamental Rights were violated by the

Commissiga.and the applicants were not

Contd. 6/~
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discrjmiﬁat‘ed or arbita\rarilyeliminated

| "i:rom conside rai?ion for selection of eligibl

~ﬁ§, . ' candidates, = Their candidature .was judiciéus'
‘ | 1y rejected as ‘thc:ey‘ were not fulfilling the

P .

requirement of ths short-listing erite rion

adcp'ted by the Commission,
2:5& 5.63- As already rﬁentioned that w-hile de¢iding
- the eligibility of the candidates, the
entire length of relevant experienc:e gained

by the candidates in various organisations

was taken into consideration.
16. That

1
the

+
§
;
W
h

contents of paras 6 and 7 need no comments.

17.

~ e

That as_éxplajﬁed. in the foregoing paragraphs, the
short-listing criterion was app].ied un:fve rsally:and judicious~
ly to all ’ﬁhe candidates Ieiatjng-to ge;leral co.tevgory' and no

I“ disc‘rjmmation. was made to any candidates in that respect. As

: such -th.e relief sought for in para 8 and interim relief prayed

for in para 9 of the application are not admissible, the
] X

4 N .

1 R o
application lacks merit and is liable to be dismissed.
11.

18

4

That the contents of paras 10 and 11 need no coments.

( NARINQER SINGH }

Under Secretaty
Tpion Public Qervice COmMIISSIOR
e ) ) 1 . .-'
Dholpur House, New Delhi-l.

COntde . -7/—
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~¥ VERIFICATION $=

I, Narinder Singh Son of Shrlga’g?é“/%ﬂ\/\.

age40.years working as Under Secretory, Union Public Service

Commission, Dholpur House, Shahjahan Road, New Delhi do hereby

verify that the contents of paras 1 to 3 of this affidavit are
true to my personal knowledge and belief and those of paras 4
to 18 are based on records & legal advice and that I have not

suppressed any material facts. So help me CGod.

Depo “f
{ NARINDER SINGH)

Under Secretaly
Inion Ppyblic Service klcwmliﬁlsf;'om-
| Tholpur House. New Delhi-1.

Ry b,
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IN THE CENTRAL ADFINISTRATIVE TRIGUNAL AT ALLAHABRD,
LUCKNOU_BENGH, LUCKNOW,

-

SUPP{ENENTQRY COUNTER-AFFIDAVIT ON BEHALF OF RESPONDENTS No, 2,

in
0.8.N0o 277 of 1990(L )

KeKeNarang & Others secescessee oonoo;ot'oc ces ofipplicants

Versus

Union of India & ‘Dther‘S -...;o...............RBSpOndentS.
-

'I_,q?}lr"ﬁ.!otpcacr:oaospcfooqopsqcon o ‘OQOQO’aged about 52 years
son of Late Shri Chanan Ram , Regional Administrative Officer,
Geological Survey of India, Northern Region, Rliganj Complex,
Lucknow do hereby solemnly affirm and state as under g-
1¢  That the deponent has read the rejoinder-affidavit filed
by the applicants in the above case and has understcod the

contants therecf,

2, That the deponent is well conversant with the facts of the

case deposed herainafter and is filing this Supplementory Counter—

af fidavit on behalf of raspondents No. 2,

3. .. Thet certain points have been raised in the rejoinder-affi-

davit which in the interest of justice need clerification from

the respondent No,2 as indicated ® hereinafter,

4, ° That it is clarified that in all recruitment cases, where

Contd. oo 2/“"
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Unian Public Commission has to be éonsulted for making selection
on direct reciuitment basis, it is the function of the U,P.S.C.
for chosing candidates for intervieuws and making selections ste,
Since the selection is withinbthe perviéw of the Commission, the
Geological Survey of India, though it has also been made one of
the respondents, was a formed party in the case_and‘hence no
comments were called for from them, However, if any mistake has

bsen made inadvertantly and without ‘any locus stands in the mattey

it cannot be categorised as admission.
5, _That with regard to para 6 of the Rejoinder;affidavit it
is stated that the provisions of Sections 91 and 92 of the

Evidence Act are not applicable to the present case,

{éggg;;;*bm of the indian Evidence At, provides that " when
the terms of a contract, or of é grent, or of any other disposi-
tion of property, have been reduced to the form of a document,
and in.all cases in which any_matﬁer is requirad by law tp.be
reduced to tﬁe'form of a document, no evidence shall be given in
the proof of the terms of such contract, grant on other disposi-
tion of property or of such matter except the document itself, or
secondary evidence is admissible under the provision hereinbefore
céntained." The said sectioh is not applicable to the pmesent
‘case ,as‘thevabove provisiﬁns relate to evidence in terms of con=-

‘tracte, grants and other disppsitions of property reduced to

form of document,

Provisions of Section 92 of the Indian Evidence Act are
also not spplicable to the present case . Seﬁtion 92 provides
that when the terms of any suchvcontfact, grant to ofbgr disposi~
tion of prdperty or any matter required by law to be'feduced to
the_For& of a docuhent, have been proved according to the last
section (Sec, 91}, no evidence of any oral agreement or statement
sﬁall be admitted, as between the parties to any such instrument

COﬂtdo cen 3/"‘
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or their representative in interast, for the purpose of contradi

p g
tory, varying, adding to, or ssbsstractdng from,

its terms,

It is, houwever, respectfully submitted that through the
;upplemgpto;y“COUUterfaffidqvit,4ﬁhe deponent had sought tc amend
the submissions made in para 7 of his main Counter-affidavit, as
the deponent had ne locus standi to furnish any comments on the
matter which relates to the Union Public Commission especially

when the deponent is not in a position to know the length of

experience of all the other candidates and the short listing

criteria adopted by the Commission, It was an omission and

mistake of facts bn.the_partfuf;theUQBponent made inadvertantly and

without any malintention.  The submissions made in the Pmevicus

Supplementopy_C?unter~affidavit are bonafide and deserve to be

taken eon record,

o0

Deponent.

—:_VERIFICATION 3~

1, the deponsnt above nemed do hersby verify that the
contents-of paras -1 and 2--are to my knowledge which I believes
to be true-and that-of paras-4 to 5

- are based ofi records and
legal advisse,

Nothing has been concealed, So help me God.

L e

‘Deponent,

I identify the deponent who signed
before me.

o Cp "

( Advocats J. / éi—”/

{ et mcosioes wosr o

- Ampodcs® e B
o g s itfrmre w3
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT ALLAHABAD,
CIRCUIT BENCH, LUCKNOU.

0.Aulo, 277 of 1990N(L )

SUPPLENENTARY WRITTEN STATEMENT ON BEHALF OF RESPONDENT ND.3,

Shri KeKeNarang & Others seessececcscecoccsiane ﬂpplicanto

Versus

Union of india & ufhers sessescassscsssscessssR@Spondent,

Lt 2

Most respectfully showeth as under s~

1. - That it is necessary in the interest of justics.to
a.- ' .
clarify certain points. raised by the applicant in his rejoinder-

affidauit in the above case,

2, ‘That in reply to para 3 of the rejoinder-affidavit it is

clarified that the post of @hemist (Jr. ) was advertised in

1981 and 1987 with the seme essential qualifications and the

‘applﬂant No.1 wes callsd faor interview in 1981 and the applicante

Ne.2,3,4 & S wers called for interview in 1987, It is, however,

denied that the applicants referred to above were arbiterily and

illegally excluded from the sslection to be held in pursugance of
. ,

N :
the advertisementi]QBQ. Their candidature was considered and

| was rejected judiciously as thay were not fulfilling the

essential reduiraments»of the short-1listing criterion adapted
by the Commission, Since the applicants were not eligible

according to the short- listing criterion adopted by the

Commission, thsy have not besn called for interview. A@s stated

Contdeess 2/"'
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in the Countar«-affidavit, the Commission have not‘diécriminated
in applying the short-listing criterion as required under the

prevailing circumstances,

3,  That with regard to para 5 itéblarified that the essential
qualification (iii} does not stipulate eXperiance at any parti-
cular level/grades it merely states " 3 years experience in a
laboratory concerred with utilisation of ores and minerals ",
it_dqes not stipulate specifically experience of independent

analysis, or experience of having assisted in the job of analysis,

Since spacific level of empériehce was not stipulated, total

experience in the field was taken into consideration. The expe-

?l;lriencechnditi°“s were applied uniformly to all the candidates

irrespective of their departmentzl status and the status of the

respective organigations, ﬁ scresning test is held by the

Commission only in those cases where no workable short-listing

criterion is available. 1In this instance, 2 judiciocus short-
listing criterion was available andradOpted; The selection of
the candidates for interview was fair and judicious and no

discrimination was made in the case of applicants,

4, That with regord £o para 6,it is denied that the represen-
tapiqnsAsubmittedlby the candidates were not considered by the
Commission judiciousiy. The representations werse considered and
disposed of according to the procedure of the Commission. As
stated in the foregoing paras no discrimination was made in the
case of the applicants and the selection of the candidates for
interview was fair and judicious on the enhanced criterion of 7

years experience in a laboratory concerned with utilisation of

Contd, ses 3/"
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ores and minsrals,

5, Thot with regard to para 7,it is submitted that short-listi

ing criterion is apdlied keeping in viaQ the number of candidates,
number of posts and the changed circumsﬁances in the recruitment
exercise, @s already denied in the counter-affidavit submi££ed

by the respondent,no candidate whp was called for interview.due
to the influence of the Departmental Officer Mr, YUDHISHTER, This

is a baseless allegativn, not supported by any evidence.

e Thatvuiﬁh regqrd:%ara q,it is stated_tha£ the whole
relevant experience was taken into consideration and no discri-
mination was made as E;@;(iii} does not require experience at any
pafticular 1avel/§rade. The experience conditions were applied
uniformly to all the candidates irrespective of their départmental

status and the status of their respective organisations,

To ~ That with regard to para 9,it is denied that any overaged

" candidate was called for interview, Shri Prashant Purkayasth is

a displaced person from erstwhile East Pakistén_and has been
given age relaxation accordingly., It is also denied that the
candidates who possessed less length of experience were called

for interview whersas candidates with more length of experience

were not called for intervieuw,

-8, That with regard to paras 10 and 1%, it is stated that

relevent experience rendered by Shri K.K.Narang in a laboratary
concerned with utilisation of ores and minerals was taken into
consideration while deciding his eligibility and he was not found

eligible to be called for interview as per short-listing criterion

Contd. see 4/"



R di

A

-

/4l

adoptéd « No candidate who was having less length QF éXperience
as adopted under the short-listing criterion was called for
interview, The whole relevant axperience was taken into
consideration and‘tha candidates who were called for interview
possessed the length of experience as required under the short-
listing criterion adopted." Screening test is conducted by the
ﬁpmmission where it is considered necessary., In this case,
since a workable short-listing criterion was available; it was
accordingly applied and selection was made from ampnévtﬁe

candidates called for intervisuw,

9. Thet with regard to para 13 it is submitted that the
short-listing criterion was applied uniformally and judiciously

to all the candidates who had applied for the post relating to

~ the general category and no discrimination was made to any

candidate.

(i R,?.?\TT\ER SIN GH)
: » Undor Soomapnee
~3 VERIFICATION govin- Under Secretary

B P

o
L’l",\" 7(~

\ Omminse

' e, Mey el
.1,(the_abqve named respondent do hereby verify that the

contents of paras | of this Supplementary uWritten

T
Statemant ars true to my personnal knouledge and those of paré&?
are believed by me to be true based on records and as per lsgal

advisa of my counsel. That nothing material facts has been

concealed and no part of it is false,

‘Signgd and v rlfle his the day of l 199
at

wlthln the\ court ¢ mpound Lucknow,

‘VLJJDWQQNGH)

Lucknow, Tnd-r Secvedary.
LT e T T e o ﬂfﬁfaﬂ ponde t No. 3,
Dated ;- :
_TT I'I3EﬁEI?V‘the—respundsﬁt~mhn_§;gned
.

~h M N

(Rdvocate)



A
o~

CIRCUIT BENCH LUCKNGU

"P0. Sje OF 1991 (L)
o Lo N
' APPLICATION FORTILING SUPPLEMENTARY COUNTER AFF IDAVI
A A

\
!

. By Respondents
. .
“ In

,,,,,,,,

KK Neranq & ﬂthﬂﬁo............................Rpplicant
B
Versuse

‘jﬂien of Indiﬂ & B‘xs.;.o.........-.........-.Respondants

A To,

! The ?.?!O’?;bh‘v.l.:haiman and his Companion
) membexfs’ Qf't"‘%resaid Hon'ble Tribunel
The Eesppnéﬁﬂt' ve named most respectfully shawethvg.;.
That for the B and circumstances narrated in the
gccompanyipg supple“’ t‘_’

Counter-Affidavit it is necessary in the

interest of justicshat | sama may be taken on record,

\ A\@Aﬁ ]
p ,

8

wherefore ‘sv»resp‘fully prayed that in the interest of
; \é\‘\\ justice the accon’YiR0 8Upfnentary counter affidavit may kindly
70\ § J «

i

be taken on rec

. ) Qe
i DaJ\u.Q Bs~-8-9) \ :

" (Dr Dinesh Chandra) ~
lounsel -for Respondent No 2
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sppplmerpy Countan-af’fidavit on boh,a_l,_,f of Respondant No, 2

‘In
0.0 277 of 1990 (L)

KOKO TNM'!“Q ‘f‘ﬁth!m . see X

Appllcanba
Varsus
Union of India 1 lJ!:hor:a/S wee ves kospondant:

‘\‘
|l 1
1, Sura} "“h aged about 51 yaam , Regional Administrative
opeicar, NR? Geolm suwéy of India, son of Lats Shri. Chanan

Rem do harlbv 801y, gepipm and state as undarse

1, That the dhnt hge read the application filed by Shri.

KeKsNarang and °’°’/"‘nd has understood the contents theraof, Ne
{e wall converse '

the w‘a of the cass depoosd heraineftexr
and s £11ing thiCo%:Taepidayit on bahelf of Respondant Noe 2,

2, Thet 172 7 thg apuntep-affidavit which was in reply to
pare 4,10 of tg“lﬁ"‘ Pition uncalled for submieaiom"mra
acoidentelly f""ad""“tly made, fho deponant was ignorant about
the lsngth 01?""”“'3' Cother candidates and the short listing
criterian add By tha Uﬁn Public Servios Conmission, It is,
therefors, Ig‘”“’o in thétnt;-_mz of justice, that tha contants

of para 1 c;‘ Countsr-affiyst piled by the deponant may be
read as Y |

7 That the eontngg of pare 4.10 ralats to Raapondlnt
viz. Unxon,sub,ig _s;tyica Commission who may make

4
S8ary submiseions 4 this regard. In all recruitment

\

3

A




sz Ze
¥
‘ ceaes whetwar UPSC has to be consulted for making sslection on
' direct recuitmant baais, it is 1sft to the UPSC for choosing
candidates \'pr intervisw and making selection atc._écnp:@ingly;_a
, - penal of ‘th‘«,\candida,tos who were to be called for interview was
)' . draun by thi:ommission and the sslsction was made tharefrom by the
cmisaioﬁ W‘l_ph was the cdmpltmt authority for the purpoas,
-« | |

‘ g
ant N

i
| \\ Verification:
}‘\ 1, the &Pmﬂﬂt‘ma named do hereby varify that the contents

of para \W 18/83‘@9 to my porsonal knowlsdge and those of paras2 |
.‘;J}‘?sw-{‘uu"&

. are besed on records *lagal advice.which 1 balisve to be true. No |

;o j,.;_part of it is false ')thing has besn concealed. So help ms God.

\

9

o 3
o ToRERRY, zg‘u" el &’qu e

T e WP,
mé&iﬁmﬁ whert 18 "gbf“'-* '*}@’,Ew
Mm‘sﬁiﬁitﬁw ahnu ;;;Ux by ¢ &t ol T

i‘yv
v*u.r‘f'u
M{{iﬁy@ﬁk‘f Ly 2 weuel




IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL AT ALLAFARAD, >/ .
. . | CIRCUIT RENCH, LUCKIOW, B |

\ : MISC. APPLICATION NO.___32™ _ oF 1991, < L//'

-On behalf Pe spondents.,
In

‘Case To. AT of 1998y

\él( )\m&n%xgp’rg ..............'.;........Applicant'. '

~

Versus o .

Unioh of Indla & Others.......................Bespondents.
« | o *****

APPLICATION FOR CONDONA’"ION OF DELAY

The xespondents respectfully beg to submit as, ﬁnder '~

l.

1. 0 'I’hat the Counter-affldav:Lt on behalf of the xespondents could

not be flled within the tme allotted by the Hon'ble Tribunal .

.

on account of the fact that after receipt of the parawise

V;S ‘comments frofi the -respondents, the draft-reply was sent to the

' / department for vetting., _ e
23\5 AN ¢ N
2, That the approved Counter—affidaV1t has been rece 1ved and is
~"L\ being filed without any further loss of time.
3. That the delay in filing the Counter-affidavit is bonafide and
L not deliberate and is 1iable to be condoned.

WHEREFORE, it is prayed that the delay in filing the Counter
affidavit may be condoned and the same may be brought on record for.

which the respondents shall ever remain grateful as in duty bound.

Luckn ow. : | - ) , Quﬂk

Dateds o . (DR.DINESH CHANDRA),
Comnsel for the Respondents.




, ' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT ALLAHABAD
i »./‘ .
CIRCUIT BENCH LUCKNOU
| Counter-a ffidavit on behalf of Respondent No 2

In re

0.« No 277 of 1990 (L)
K K Narang & OtherS.-....-..........-.............éﬂ‘pplicant

Versus

.Union Of India & Drs............u.....--u...-...RGSpOndBntS

[ AR NEE NN N N NI

I, Suraj Prakash, aged about 51 years, son of Late
Shri Chanan Rem, RAO, Northzrn Region, Geolé#gical Survey of

India, Lucknow do hereby sclemnly affirm and state as unders-

N

~IBN
Ha Vel

That the deponant has read the application filed by
,v’ﬁ-Shri KK Narang and 0Ors and has understcod the contents

4" thereof, He is well conversant with the facts of the case
deposed hereinafter and is filing this Counter-affidavit on

P

~ behalf of Respondent No 2.

L 2 That the contents of paras 1 to 3 need nc comments,
é 3, That the contents of paras 4.1 to 4,5 a2re admitted,
[ 4,

j That the contents of para‘4.6 need no comments .

A ; . Contdaoooz {3\’



|
4 |
@

$ 2

5. That the contents of paras 4,7 and 4,8 need no comments,
as the Union Public Service Commissjion is the compstent authority
to call for interview and select the candidates, Further

comments may be mede by the Union Public Service Commission,

B4 That the contents of paras 4.9 ars admitted.
S That the contents "of para 4.10 relate to Respondent No 3

viz Union Public gerviGe éommission who may maﬁa neceséary
submission in this reqard, .Intaruiew‘was conducted by the

Union ﬁublic Service éommission who was the competent authority
for the pQrposg. ‘it may ﬁowgver be submitted that thé petitioners
were not called for interview though they had the requisite

qualifications and experience whereas the departmental candidates

~with less qualifiéation and experience were called for intervisw

and some of them were 9819cted.

8 That the contants of para 4.11 ars admitted to he extent

- that the Assistant Chemist who had applied for the post of Chem(ar)

have got thr2e years experience. Rest of the contents need no

Xcomments ,
3

That the contents of paras 4,12 to 4,17 need no comments,
o SRR o wn L
10,  That the contents of various paregraphs of para 5 relate

to the Union Public Service Commission who was a competent authority

to call the candiates for interview and condgct the same for making
selection. Thus the Union Public Service Commission may make

necessary submissions with regard to Para % 5,

Ns ‘>0~/<P

/ ) C1Jntd.0003
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~ |
“ | '3
% 11f Tﬁgt the gqﬁtgntg of pafas 6 and 7 néed no comments .
.jrf | 12, fha§'the goptén?g dF-?aras 91& QvFelate to Respondent
No 3 who,méy make necessary submission in‘this reéard.
L 13; That the contents of paras 10 and 11 néed no comments,
> |

“ [ucknou | /((3}"::@/-
1 o Depon
Dateds Lnly 97 |

Qerification

i, the dapénant named atove do he;gby verify that the
x contqﬁts of paras» aye-true to my pgrsongl knowleage and
}those of paras'lﬁy} are believed to be true by me based on
L"mcord and legal advice., Nédart of it is false and nothing
o S v .

Zhas been concealed. . So help me God .

L | Nowaxd
Lucknou _ o Depopert—
o

6ated;

NN
). G,

Advocate

il (ALY DL G RN
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BEFORE CENTRAL ADMINISTRATIVE TRIpyms

L} CIRCUIT BEN(

Luckwow

O.As No. 227 01‘1990l(L)

KfK. Narang and others ves Petitioners

Versus

Union of India and others ... Opp-Parties

Rejoinder to the Counter Affidavit

on behalf of respondent no.3

I, KeK.Narang, aged about 35 years,

réon of Shri‘S;L.Narang, resident of 554 Ka/530

Arjun Négar,rﬁiambagh; district Lucknow,'states

n .
on oath as under : -

(T

1 That the deponent is the petitioner Nel
and is doing *Pairvi' on behalf of other
petitioners,as such fully conversant with the

facts and circumstances of the case.

Re That the contents of paragraphs 1 to 5

of the counter affidavit need no commentss




' B

| 2. That in reply to the contents of pafa é
of the counter affidavit, it is stated that the
pdst of Chemist(Junior) was also advertised eérlier
in the year 198i'and.1587 with the same qualification
which has been stated in the para under reply. The
A _ applicants no.1 applied inpursﬁance of the
advertisement of 1981 and was called for interview.
Inpursuance of 1987 advertisement the applicants
50-1,3;h and 5 applied for the pdst of Ghemist
(Junior) and the said applicants were céllgd for
“interview by the opposite party no.3. The applicants
as referréd above were eligible to be called for |
selection held inpursuance Qf'the advertisement
of 1981-1987 but were arbitrarly and illegally
excluded for the selection t6 be hHeld in pursuance

of the advertisement, 1989.

Lo That the content$ of para 7 of the

counter affidavit need no comménte.

5 That the contents of para 8 of the
counter affidavit are denied and contents of

para 4«6 to 4«8 of the application are reiterated
as correct. It is stated that fhe.purpose of
recruitment from open rigda is best possible
person. The opposite party no.3 has simply counted
the number of years of experience in the laboratory

without taking into consideration the capacity




and‘the nature of work perfomed in the laboratory.

The opposite party no.3 in the selection of 1981

-and 1987 short listed the number of candidates

on the criteria of experience in independent
capacity in laboratory concerned with ores

and minerals. The experience in the laboratofy

in the qapacity of Assistant Chemist was preferred
angd thereafter the-éxpgriencggn the post of

senior Technicel Assistant and Junior Technical
Assistant was taken into consideration. But the
experience on the post of Senior Technical Assistant
and Junior Tehenical Assisfant was not preferred
until and anless the candidates with experiencegu*ka
post of Assistant Chemist were called. The

criteria for short listing the candidates in the

u selection under challenged was changed arbitrarly

and illegally from the critferia which was adopted
in the selection of 1981 and 1987+ This fact is

evident from the fact that the candidates called

in the earlier selection have not been called in

the selection of 1989. The criteria adopted in the

‘short listing of candidates in the impugnead

selectionhas led to the egqualisation df‘unequal

as such it is bad and illegal. The short listing
of candidates should have been done by the
respondent no.3 after holding the screening test
and not on the basis of experience in any capacity

in laboratory concerned with utilisation of ores



-3

3
I ”

\

and minerals. The criteria of short listing the
candidates adopted by the respondent no.3 wili
gives blanket power to the respondent nos3 as

experience in the capacity of Lab Assistant can

also be said to be an experienée in laboratory

. concérned with the utilisation of ores ang

minerals. The applicants were arbitrarly and

_ iiblegallynot called for interview.

"6 That the contents of para 9 of the

counter affidavit are denied and contents of

'para Lke9 of the application are reiterated-as

correcte It is stated that the representation

received By the applicants was not July considered

- by the commission otherwise the same {bzz dcould

not befD) rejected. However, no rejection order
have been communicated to the petitioners till
date. The candidateswith higher qualification and
experience on higher post have been sacrificeg in
farour of the candidates with lower qualification
and experience on lower posts, &s such the

réspondent no«3 has eQualised the unequals.

7o That the contents of para 10 of the
counter affidavit are veheme;tly denied and
contents of para 4«10 of the application are
reiterated as correcte It is stated that the
criteria adopted eﬂnshoft listing of the candidates

by the respondent noe3 in the impugned selection



was neither proper nor judicious but was contrary
adoptgd for the short listing of the canéidates
for the post of Ghemist(Juniorj in 1981 aﬁd 1987«
According to the‘Governﬁént of India the experience
in different grades for 3ifferent posts which is
evident from the letter dated 21st March, 1985
and various other ajvertisement but in the impugned
-selection experience in Jdifferent grades and

dgifferent posts have been equated arbitrarly and

~illegally. A copy of the Government of India

circular is annexed as Arnexure No.R-1 to this

affidavit. In 1981 and 1987 selection the applicants
referred in para 3 were called for interview for
the post of Ghemist (Junior) but the candidates
with experience as Junior Tehcnical Assistant
and Senior Technical Aséistant‘such as S/5hri
A.K.Erivastava, P.Purkayastha, D.P.Agnihotri,
GoG.§rivastava, Jai Nerain Kumbhar, A.K.Goel and
several others, were not called for interview but
in the impugned selection they were called for
selection Jue to illegal change in criteria for
short listing of candidates. As gsuch the epplicants
have been deprived of the interview call letters
ircomgkision to the inferior candidates. The

Yicthe skha’ |
departmental officer Shri Ydihsther was associategd
with respondent noe3 iIn the impugned selection as

\oolhiha ¢

an egpert in profession. Shri Ydihsthar should
have raised objection before respondent no.3

regarding change of criteria in short listing of

;M
oA
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candi dates but hlS silence over arbltrary and

illeégal change justifies his support and

collaboratlon to the illegal action of OppOSlte
j%uwhﬁ¢k,

party noe3. Shri Y4i r is fully aware of

different nature and weightage of experience on

the post of Junior Technical Assistant, Senior

Technical Assistant as Assistant Chemist but

yet he aia not‘objecte&'before respondent no.3

and as sich the unequals have equalised. The
respondent no.3 should have adopted the same
criteria of short listing the candidates which
was adoPted in the selection of 19g1 ang 1987.
8 - That the contents of n»para 11 of the
counter affidavit are denied and contents of
para k.11 and Lhe12 of the application are
reiterated as correct. It is stated that the

3 years experience in a laboratory concerned with

utilisation of ores and minerals implies the

WA
experience of analys® ores and minerals by merely
bY

being associated with the laboratory dealing with
: ' WA
orés and minerals and not doing sny analytical

wgékigg, aaaiytéeal work, which will not be counted

- 88 relevant expérience. The Junior Teghnical

Asgistants and Senior Teéhniéaln&ssistants does
not do any independant enalysis, but they only
aésést the analyst such as Assistant Chemist ang
Chemist (Junior) or Ghemist (Senior) in Geologital

Survey of'Indiafundef opposité part§ no.2. The



}/ | experience gained by Junior Technical éssistant
| and $enior Technical Assistant is not counted as
an experience _as anal&st.‘ The mere association
J; of persons in any capacit§:&aboratory concerned
SR with utilisation of ores and minerals can not be
counted in the length of experience in that very
specialised and sophisticated £xkma field, The
association of Jenior Technical Assistants and |
Junior Technical Assistants in laboratory'are
not couﬁted towards the performance of the
laboratory._As such candidates having experience
P as Junior Technical Assistant and Senior Technical

Assistant can not be said to be fuifilling the

requirement of the qualification‘inaccordance with

cqpated

2l the advertisement. The respondent no«3 has
fﬁﬁ ::é the experience of Juﬁiqr TechnicaluAssistant gnd
v/ Senior Technical hssistant with those of Assistant
Chemist. The qualification & experience for entry
¢ : into Aifferent cadre is ai fferent such as for the

post of Junior Technical Assistant, the qualification
is B.Sc..whereas for SeniSr.Technica; Assistant,

‘the qiialification is M.Sc. bat for the post of |
dssistant Ghemist,the qUlalification is MeSc. + 2 years
eéxperience. The selection of Junior Technical’
Assistant and Senior Technical Assistant is done

4t local level whereas the recriitment for the post

of Assistant Chemist is done by the respondent no.3e.

3 The applicants were selected from open field
directly as Assistant Chemist as such they were




higher in merit to those who were already serving
as Junior Technical Assistant and Senior Technical
Assistant. In Geological aurvey of India, Junior
Technical Assistants and Senior Technical Assistants
are helping hands and are not considered analyst
whereas Assistant Chemist are'independent Ghemi cal
Analyst of ores and minerals, as such first
preference should have been given to Assistant
Chemist or candidates with experieneeias analyst
instead of the candidates who were heélping hands.
The criteria adopted by the respondent no.3 is
unfair, unjust, unreasonable, arbitrary and illegal
as such violative of Article 14 and 16 of the

Gonstitation of Indiae

Q. That the contents of paral2 of the
counter affidavit are denied and contents of para
L4e13 of the application are reiterated as correct.
It is stated that the date of birth of/Preshent
?urkayasth is 26th August, 1948 which is evident

from the seniority list of the Geological Survey

. . B
of India. As such $hri Prashant Purkayasth has over

age and he is not éntitlel to be called for
interview. Dr.Mahabir Singh and Shri M.P.S$ingh
Sengar joined Custom and Central Excise Department
on 9th May, 1978 and 1st.January, 1980 respectively
whereas they joined reSpoﬁdent ne.2 on 31st March,

1983 and 31st May, 1983, respectively. Thus



et e

Dr.Mahabir Singh hés more'eXperienceuto‘Mf.M.P.
Singh Sengar. Dr.Mshabir Singh is also higher in
academic qualification to Mr.M.P.5ingh Sengar
but vet Mr.M.PQSingh Sengar was called for
interview and.Df.MahéSir Singh was not called for
interview. The above refeired details are as per
gra@afion 1isf of respondent no.z; Assistant

Ghemist.

10 That the contents of para 13 of the
counter affidavit are denied and contents of

para kelh of the application are reiterated as
correct. It is stated that Mr.K.K.Narang, the
applicantrno.1 has morethan 10-yéars of experience
as analyst out of which about 7 years experience

as Assistant @hemist in respondent no;z and
reméin;ng 3 years experiénce of working on
deputation as Junior Scientific Officer in National
Research Laborétory for Conservgtion of Gultural
PrOperty,'Lucknow. The'aﬁplicant nos1 have been
denieq cali letter deSpite distinguisﬁfexperience
and merit. However, applicant no.1 was called for
interview of 198{%1987 selectione The épplicant
no.1 was excluded in the impugned selection due .
to the change in the criteria of short listing

the candidates. The said change im criteria is

‘arbitrary and illegals

11, - That the contents of paras 14 ang 15

of the counter affidavit are denied and contents of



{

para4.15 to 4.17 and para 15 of the application are
reiterated as correct, It is efateq thet the/applicaets
vere denied call letters arbitrarly and illegally and
also due to violation of column 10 (1i1) of the

- "Application Form for Recruitment by Selection® of the

impggned selectiog of Union Public Service Commission,

A copy of the same_is'anneged as Annexure NQQR;Z'te

this effigavit, for example*Mps.Aipana Deshmukh and
Mrs.Swapna Chakarvorty obtaineq ﬁheir“essential |
educational qualification in 1985, and as such their
maximum experience after obtaining essential educational

qualification prescribed for the post can not be more

than 4 years. Yet they were called for the interview,

whereas the petitioners having morethan 6 years relevant
experiegce as Assietant Chemist have beenmdegied
interview call. The candidates with inferior

qualification and experience were called for selection,

The arbitrary and illegal act of the respondent no.3

was due to_arbitfary and illegal change of eriteria of
short lieting the candidates. Infact reSpondent no.é
should have conducﬁed screening test for short listing
the candidates. The complete selection was- done on the
basis of interview only as such 1t opens flood gate
for arbitrary and illegal selection. The grounds are

teneable in the eyes of law,

12. That the contents of paras 16 and 18 of the

eounter affidavit need no reply.
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13, That the.co§tents of péfa‘17 of the counter
affidavit are vehemently deniéd. The applicénts are
entitled for the relief claimed in the paras 8 and 9

of the application. The Hon'ble Court may be pleased

~ to direct the respondent no;3 to specifically states

before the Hon'ble Tribunal the criteria adopted by
the respondent no.é in shortwlisting the candidates
for the post of Chemist (Junior) in 1981 and 1987 and
also in the impugned selection.'The application is

. full of merit and deserves to be allowed with cost.

DatedsLucknows x&gffZ?§i:ft::§?

March 3} ,1991 Deponent

Verification

I, K.X.Narang, aged‘about 55 years, son
of Shri S.L.Narang,‘residént of 554_Ka/580 Arjun
Nagar, Alambagh, district Luéﬁgow, do hereby verify
that the contents of paras.l to 13 of the affidavit
are true to my own knowledge. Nothing is wrong in it
and nothing material has been concealed, so help me

God.

Dated:Lucknow:

March 31 41991 ‘ Deponent

-

I know the above named déponeny, identify

him and he has signed before me.

w

Dated:Lucknow Advocate |

2L\
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; i  W A WA R A &,'N \f"M{ ML/
H No.F.2-4/85=NRLC
’ Government of India,
Department of Culture, o~

National Research Laboratory for
Conservation of Cultural Property,
C~257, Nirala Nagar, Lucknow=226007.

Dated the 21st March, 1985.
VACANCY CIRCULAR ‘

Subject: Filling up of the post of Junior Scientific Officers
in the National Research Laboratory for Conservation
of Cultural Property, Lucknow in the pay scale‘of
Rs.700-1300, on transfer on deputation basis,

I have the honour to say that 2 post of Junior
Scientific Officers in the pay scale of k,700-1300 in the

National Research Laboratory for Conservation of Cultural '

Property, Lucknow, a subordinate office under the adminis-
trative control ¢f the Department of Culture, Government
of India, are required to be filled by transfer on deputation
of persons holding analogous posts or with 3 and 5 years
service in the posts in the pay scales of R.b650~1200 and

=90 or equivalent respectively in the Central Government
Offices and possessing the qualifications and experience as

mentioned below. The posts are at present sanctioned upto

-

28th Februa»y, 777 ° i continue further.,

Essential: i) At least 2nd class M.Sc. in Chemistry

from a recognised University or equivalent,

1i) 3 years'prdctical experience of using modern
analytical equipments like emission spectro-
graph, atomic absorption spectro-photometer
etc. for physico-chemical analysis,

o ot —e — ~- . S e

" 3 years research experience on conservation
and analysis of Cultural property af metals etc.

Desirable: i) Practical experience in Conservation
Laboratory. o

ii) Knowledge of foreign language like French,
. ;§erman, Italian etc. .
EEY e

The selected candidates will De appointed on deputation

present/basis for a period of one year at/The pay of Officers selece

o TR
; ,

ted will be governed by the provisions of the Ministry of
Finance, Department of Expenditure 0.Mi Noi10(24)=E-ITI1/60
dated 4th May, 1961 as amended from time to time,

The Ministry of Education & culture etc. are requested
that the posts may be circulated in the Ministry/Departments
and their attached and subordinate offices and particulars cf
suitable candidates may be forwarded to this office in the
presgribed proforma attached, alongwith the upto date C.R. -
Dos§1ers and certificate that the particulars furnished by the
officer are correct and that no disciplinary case is pending
or contemplated n-~¥r~t 4o Afinepa 50 as to reach this
office latest by 3Utn April, 1985,

SPETEN - c%'; wi &‘Lﬁn‘i/

- rm/ tI’ -
arae T ( I.X. TNAGART/
ent 3T | Senior Scientific Officer
< el REY FOR PROJECT OFFICER

To all the Ministries/
Departments of the Govt.of India.

- .

e
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>, ' UNION PUBLIC SERVICE COMMISSION
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APPLICATION FORM FOR RECRUITMENT BY SELECTION

' 3z (n)mﬁmmﬁﬁrgm‘t@mﬁg%mzﬁn#wmqmml
NOTE : "All Answers must be given in words and not by dashes and dots. No columns should be left blank.

(i) Tl TR FAA @ ¥ B @l X w0 A A @ e o 4 @ w31 v = g W e A & o ©

29gE e w9 W W @R A P ¥ w4 W g W e W R e

Code Numbers to be filled in by the candidates in various columns of the application form are given in xhc ANCXUTEs, Wherevar

information is tequired to be given in Code Nos., appropriate Code Nos. may be filled in. Information given in such columns,

otherwise, than in Codes, will not be taken into consideration.

-

T B B Me—21

UPS.C-21

e

R o =

Affix Centr,
Recit. Fee \Y
Stamyp: here.

X

B

—/

1. (%) wEM™
{a) Nameofthe Post
. . N -
(W) Ty G
(b) Advertisement No.
() wwen )
() HemNo.
(%) R & (3R 3w ¥ i fafim A sll/ sipme $ = ¥, o waam)
{d)  PostNo. (Tobe filledif, under the same Item No. there are posts requiring
different qualifications/cxperience) ' ¥
2, (%) THEHTEeH Afe—Tefaudes b o, arde iR e b ko, ﬁmvﬂgﬁﬁm%faﬁs !
{8)  Mode of payment of Fee-— Write 1 for Postal Order, 2 for Indian Mission Receipt. 5 for Cemral
Rectt. fee stamp.
(&) IEwR/(b) Details of Fee )
o radetE B | dewsduwdabeRt w0 b
Nameof Post Office/ . | % %y ave v o S o w VALUE JE— .
IndianMission® | 3wl Yo o favm 2 ‘ o
] For Office use only
No. of Postal Order/Receipt from '
Indian Mis;ion' or affix Centralrects. * L%
fee stamp on the topright hand cornerof | - p
this form, ) Rs.
)
A‘ AW
. ~ ; File No.
, @ 1/ =
F.i/ R
i .
. RollNo.
. CERIREATE .
Fee checked
[y T
B Fee rcmovcd
. Oww wE | I G/ Total No. of Postal OFderS........oveeeerneesesiensesens T T/ Total AMOUNL......c..ooeerreeaene
-2
of , =
J - daaR AW ,
*Deleie, whichever is inapipiacable.
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A (1) Ffra HE

6 ®) =7

— =i e i & fan 1, grpgfea sena Ffom 2, s Ffas
e {2} Community—Write 1 if Scheduled Caste, 2 if Scheduled Tribz. 3 if Others.
(@ 37 wfa o srgfem S & ¥ & 39 275 & TG © v O Fn E)
., (1 SC or ST. enclose acopy of the certificate in <upport of your claiim)

() gz 7 Rt e & oL @ s v fefa

{h) Statevour Rehgion if you belong to Scheduled Caste.

() afxmr midfer ww @ favam g Ay 2Mfar, afzafi@ i f=frao [afr

i T a fraah (m fariftz w92 & fafem s 1 0z gRkfaf
g7 T S {F 5309 433 o« 97 fegya@m)

() Write2 if rh\;lCaHy handicapped, 1 if not. (If physically handicapsed

enclose a.copy of Medical Certificate in the prescribed proforma which will
be supplicd on demand.)

7, (%) RIPRER T 9 ¢ fen, T/ oo &5 ) A i
foz Frz wfifam )
(i) Permanent Home Address in full (including name of District, State/Union Territory and
PinCodc)

FT¥/Code No. -
{b) CitizenshipCode

(¥ 37@% 11 ¥/ Please see Annexure 11) .

8. FmRwig (fef w7 ¥ 3R ) R Mween Hevel v wre
R A T B, 396 6 S 1946 0 O e o -

19
f&4/ Day =/ Month i/ Year
R i 6 1ol 9] 4 R
Date of Birth (in Christian Era) as recorded in Matric/Higher Secondar\ '
or Equivalent certificates €.8. write ith July, 1948 )

as } 0 6 0 7 19§ 4 B . ‘
8. (&) mmﬂfﬁﬁm&/(a) Recognised.Educational Qualifications:

oo®m il ) et ey s fediaa W FI i?rézfawfauraumm i faeg

e Level 3ra A e ferh iz Yearof - . BoardUniv/ | Subject
Examination Class or Passing " Institution
Passcd/Degree Div.or '
obtained Grade®** NG

g i e - -1'(. ——— s ‘
i ' !

High School g

vz fadfaorem . . s

}WM Kk o

Graduate )
HETR ’ )

Pont-Graduate

S QAR Rk § Fme @ fdeR @ ¥ 3 Tw @ A w6 wa I e e

“\\lll RE THE ‘CERTIFICATES/DEGREES ETC,DO NOT H\DICATE CLASS OR DIVISION OR GRADY PFRCE\ITAGE OF

M \Rkﬁ SHOULD BE;INDICATED.

w o
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' (a)aﬁmammfamm|uﬁﬁmmvﬁw#%ahm%ﬁawﬁmsmmwmﬁmwg
. " Fowtn s wem I " .
4 {b)  Deails of Emplayment,  inchronologicalorder  Enclose a separate sheet, dulv authenticated by your signaure. if the space belo;
¢ is insufficient.
IR =y yen rufEw A L& faaA s R Ed . - FEHEEY
! . Office/Instt /Firm Post held From To Scale of Pay and last Nature of Duties
Basic pay

‘T FEE Y qA— (V) 3 L (D) wk oy, (3) o i o (§) o wE
"Plcaso. indicate in brackets—{~ . ~ Ad-hoc. (T) if Temporary, (Q) if Quasi-Permanent wud () if Permanent.
(n) TR Temm R | affafer
(¢) Additional details about present Employment
(i) TR~ RIzaEn En i 2ok T v A R E
‘3 PR Eai En A €
Please write—*1"if in Central Government Service, ‘" if in State Governmen: Service
and‘B‘?fqotinGovcmmcntSenicc. L , .
(T W e 3l A s A d) L
(Scrvice in Autonomdus Org.mls«mons/ Gmemmenl Undenakmgs is not Go.ernment ‘” )
Serviee) ’
(i) wm&mmia""m %mmﬁﬁm A ’ :
R stk ofteiem o e o b1 . I
‘ Areyouin Revised Scale of Payif ‘Yes'.give the date from which the —
revision took place and also indicate the pre-revised scafe . N 19
. . g ‘ 3/ Day ——m/Month al/Year
G g Toemahamens T T T s T
’ . oo i BARsL L, W TR/PerMonth
e e e ;
- . ety d H i
‘ N wRamp R if selected— o
‘A e e R ; e - - - . - - - e
’ (%) 01 39 o R s R /A i ; .
kil & g e & s B SR HAER A j o,
g #2 ol 7, & v 0 TEm R b ‘ ' '
(3) Ateyou willing to accept the minimurs of the Pay scale/ | v
e e fmauonofpavaccordmgtorulesforGovl Servants?if ;- T e
‘hat is the minimum Pay acceptchloyou" Co Lo ..f; e o e
: £370 LR .J‘ﬂW/Pchonth
3 ! - ",,:4;_;. crtes
: o .. .-
- — — ] . R TR W 5t 58 e TR G CETE T Sen e i T T
. (8) mwﬁﬂ“#&%ﬁﬁ) ) SRS S TR O .;4' .»4).“\.{;%- ..'.,_, ‘4:,' U e s'-”;;:" N ‘ 3 1‘ r vj-< .i:‘:
(b) Whatmtlccwouldyourcqmrefor]mnmg,ﬂwpmt’ LT e ,' 2 T

Sl e et

3 3 EYERTAE SR
FPTW RS N L ,-«!g& AR {u ~owe e *o gl daliad FaaNE Y T Joah F *1 HE R

,'*..
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‘ «.% ey ST ) a R v s o, v T @ Haads: an-faa b
" 7

fa) Have you ever been dismirsed, removed or compulsorily retired from

service 7

(g ¥ . & Baw dhw
{b) 1i"Yes' give details,

17. (%) frwmamak Erm T A T w A

{z) Father's name/Husband's name, if amarried woman

\ﬁ:;) ST A G (T IR A o S ) - : .
(b} His present Porial address (il dead, give last address) '

18. @ & B/ Details of enclosures ‘ -

1. 4.
L

2. S

'\
3 ~ & .
o o ' SwW/DECLARATION

"*meiﬁ?mﬁﬁmﬂﬁﬁ‘(f%m? W oaEA-R # R T ad e wen, gu s w@ b ﬁam:r‘ sy
%fa&:ﬂﬁarﬂ!aﬁsa&m avﬁmwzfmr?a&zﬂmgﬁtﬁ ?ndmnqm‘m»vr.,qwamw.awwm.s"mmmwwﬂia-gaﬁam 5

hereby declare that all stateinents made in this application are true, .ompletc and correct 1o the best of my knO\‘:’]Cd‘i_h' and
belief. I have read para 11 of the “Instructions 10 Candidates for recruitinent by selection™and understand that sction can be taben

against mc by the Commvssnon, if 1 am dechred by them to be guilty of any type of misconduct meationed thercin.
é

‘ﬂamwia@m.m/ﬁwn%mraﬁﬁaazaﬁm%faﬁmm%fav:ma—:qazmzu '
I have inform y Head of Office/Depariment in writing that 1 am applying for this Sclection:

4
K
L3 } .
“Place. i, retmesesnsres mesesrenemrnsornsne s o mmmn s .
S IERAN ¥ wRmeR : _
: Sigrature of szdldatc
e /

Date...cvviriieinrecierann,.. .

P LR T T AT R TP PRI IR L )

SR ER A SR R X 1)
" * Strike .off this sentence, if not applicable.

-'*ﬁaaﬁammmzmmqﬁﬁrmﬁﬁmmm?u .

"Apphcauon not signed by the candidate is liable ‘to be rejected.

.
oy
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. Before the Central Administrative Tribunal,’

Lucknowe.

CeAe No. 277 0f+19%90 (L)

i¥v ﬁ K«.Ke Narang and others ' +e s Applicants. -
: | | versus
Union of India and others «eeOpposite Parties.
2 - Rejoinder aRfddawi® to the Supplementary
A L

P  counter Affidavit on behalf of the

Respondent Number 26

1, Dr. Mohammad Ishag, Assistant Chemist,

’

Geological Survey of India,)’ Luckhowﬁ/aged'about
39 years, son of Late Din Mohammad,’ do hereby’

solemnly affirm and state on oath as under :-

14 That the deponent is one of theé applicants .

in the above noted case, as such he is fully
1

conversant with the facts and circumstances stated

: hereinafter.
,,i_ 'x 2. That t he contents of paragraph number 1 of

the Supplementary Counter affidavit need no reply.

)
ézx&yﬁk}médﬁﬂ 3. That the contents of patagraphs number
4 (j)i 2 of the supplementary Counter Affidavit are
i{%ﬁzéa",\ . vehemently denied. No party can be pagmitted tq‘
o\ \

widhdraw its statement made in th& counter
g affidavitf nor can be permitted t6 resile from its
; . earlier statement. The averments in the supplement-

ary counter affidavit are wholly unwarranted and un-

3 called for.

4. That the substitution of paragraph 7 of the
,/ .

earlier counter affidavii cannot be permitted. In
the earlier counter affidavit in parégraph No. 7

i it has been admitted by the opposite parties and

the deponent of the earlier counter affidavitysri

Mid )»L.wy | - COntde + o2
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(a)

(b)

Suraj Prakash, that the departmental candidates
of lesser experlence and lesser qualifications
than the petltloners were called for interview,’
Shri Suraj Prakash belnc a senior officer of
the department havmg access to the record
ought to be fully acouamted with the quallri'
cations and experience of the departmental
candidates when‘ he made the averments in
paragraph number 7 of the earlier counter
affidavit. This is admission of the fact &nd
the opposite pafty cannot be permitted to
withdraw tﬂhai_:' admission of fact after a long
time of the filing of the first counter

affidavite

Moreover,! the averments made in para 7 of

“the earlier. counter affidavit are in complete
‘conformity wkith the following facts and records
known to Respondent No. 2 and cannot be said

to have been made accidently and inadvertantly.

out of 55 general Candidat:es,"é called for
intérview,' most of them were from Geoligical
survey of India whose experience and qualifi-

cations are with Respondent No. 2.

Junior Tec'hnical; Assistant .and Senior Technica
aAssistant of Geological Survey of India in the
pay scales ef_Rs. 14002600 and Rs.1640=2900/=
Pems respectively have no direct experience
of utilization/ enalysis of ores and minerals,
because they are only a‘ssistiné hands to the

chemists. Consequently their association wit

the laboratory for the same purpose is not

contdeeeeed
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counted towards the performance of that
laboratory as is eviden.t from quarterly , Half
yearly and annual performance reports of
Chemical Laboratories of Geological 3urvey of
India of any yeér pribr'co filing of this
petition, Further,’ Annexure No. $1 which is

a copy of norms of guantum of analytical work
to be done by per chemist per month fixed in
the chemical Labora;tories of Geological Survey
of India is applicable only to assistant
Chemist and above and not to the Junior
Technical Assistants and Senior Technical
Assistants, as théy are only assisting hands
and as such they do not :Eulﬁlll the .ms_ential
Qualifications No. (iii) of the advertisements
Moreover the qualifiCationﬁ experience and mode
of selection of ‘Jur.l_ior Technical assistant and
Senior Technical assistants and agsistant
Chemist is different. Hence giving of egqual
weightage to all the cadres is totally iliegal.
This fact was iﬁ fuli knowledgle of the
Representative of Respondent No. 2 who Was
expected to high light this fécf before Union
Public Service Commission during his long
association with Union Public Service
Commission as departmental expert. But he |

d4id not do so.

It is well established as per annexures $2, 33,
S4 and 85 which are the copies of many such

advertisemtnts of Government of India that

experience in different grades/pay scales

Carries different weight. aAs such the ’
, .

» ;‘\ Contd. ev 0 .4
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expérience of an Assistant Chemist in the pay

scale of'Rs; 2000~3§Qd Peme is'superior,by eighf

years té that of Junior Technical Assistant and

Y | by three years superior to that of Senior

| | Technicgl gsgistant:.This fact vWas fully.known
to Union Publicfﬁervice Commission and
Respondent ﬁb. 2ﬁ buthas not applied in the
case of petitioners while shortlisting thg
applications. This resultéd into the weeding. out

, of.many highly qualified and highly experienced
candidates such as the petifioners in preference

to lower merit candidates.

(d) It was the adoptién 6f illegal and arbitrary -
reversal of,éhortlisting criteria which has
resulted into a verylambiguouS'énd ridiculous
situation tovthe detriment of,petitioners; In

the previous selection of 1987 viz. F~1/154/87

R III which Was just for three posts of Chemist

ka

(Junior) in Geological Survey of India by Union
‘ Public Service Commission,’ the’petitibners such
| | as K.K. Narangi Dr. Mohds Ishagq, Drs De De Upreti,’
A ’ | Dre Rajan Singh were called for interview because
of their superiér qualifications and experience
while most of. the candidates now called for
’ | interview Were weededout. But in this selection
| which was for much higher number of poéts that is
14,! it were the petitioners who were weededout and
those not found suitable in the 1987 selection
were given interview calls. -This'shows the |
absurdity of shortlisting criterion‘adopted by

Union Public service Commission with which

Respondent No. 2 is fully acquainted because in

contdeseeed
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every selectioﬁ for the post of Chemist (Junior)
in Geological Survey of*India through Union ‘
Public Service Commission,' Asepresentative of

Respondént No. 2 is always associated with

~ Union Public service Commission at different

stages of selection process. It is thus evident
from the above mentioned facts that no well
established ndtm Was followed andtpetitiohers
were illegally and deliberately excluded from the
list of ageoxs candidates to be called for
interview to accomodate lesser qualified and
lessar experienceﬂ candidates than the petitioners
and that tooO in the very presence and very
knovledge of Representative of Respondent No. 24
This is an important fact which Cannot»be and has
not been denied. Now it isagaradmitted fact
between the parties. Thie being an admitted factﬁ
the same cannot be permitted to be withdrawn or
substltuted by another elusive or evasive
paragarph now suguested in the supplementary
counter affidavit. Henceﬁ the deponert is advised
to stete that the suﬁplementary counter affidavit
cennot be taken on record.

THAT the deponent is further advised to state
that under section 91‘and 92 of the Evidence act,
the depenent and the opbosite parties cannot be
permitted to lead the evidence contrary to their
everments made in’the first counter affidagit.
Hence,' the supplementary counter affidavit is

liable to be rejected.

pateds ©F 2- Q] | MNoid. MMV

Deponent.

Lucknowe.



VERIFICATIOR

1, the deponent above named, so hereby

verify that the contents of pa'ragraph Numbers .
1 to 4 of the affidavit are true to the best
of my personal knowledge and Seiief, the
contents of paragx:éph numbefs 5 and 6 are &
based on legal knowledge and advice believed
by the deponent to be true, No part of it is

false, nothing incnminating'material has

been concealed, so help me GOD,

Deponent

1 identify the depcnent, who

has sig before me,
y/ad

vocate

Solemnly af‘éigned tf eWév’) &ﬁﬁw

day of 18381 at a,m,/

o, by Dr. Mohammad I.shaq,,‘.the deponent, who
has been identified by

I have satisgfied my;selﬁ by examining the
deponent that he fully understands the

contents of this &ffidavita which has been

read over and explained by me,
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gl \ No o Fo2=4/85-NRIC
a Government of India,
: ;@ - Department of Culture,
v National Research lLaboratory for
’4&‘ -  Conservation of Cultural Property,

C~257, Nirala Nagar, Lucknow=-226007.

Dated the 21st March, 1985,
VACANCY CIRCULAR

Subject: Filling up of the post of Junior Scientific Officers
' in the National Research Laboratory for Conservation
of Cultural Property, lucknow in the pay scale.of
Rs.700~1300, on transfer on deputation basis.

%

‘\

&

-

I have the honour to say that 2 post of Junior

- Scientific Officers in the pay scale of R,700-1300 in the

National Research Laboratory for Conservation of Cultural
- Property, Lucknow, a subordinate office under the adminis-~
trative control c¢f the Department of Culture, Government
of India, are required to be filled by transfer on deputation
of persons holding analogous posts or with 3 and 5 years
service in the posts in the pay scales of R.b550=1200 and

- or equivalent respectively in the Central Government

Offices and possessing the qualifications and experience as
mentioned below. The posts are at present sanctioned upto

'{4 28th Februaxw:» ~7°°7 5 . continue further.

<+
Li/, Essential: i) At least 2nd class M.Sc. in Chemistry
\ from a recognised University or equivalent.

1i) 3 years'practical experience of using modern
analytical equipments like emission spectro-
graph, atomic absorption spectro-photometer
¢ etc. for physico~-chemical analysis.
0T B 3 years research experience on conservation
and analysis of Cultural property af metals etc.

Desirable: i) Practical experience in Conservation
Laboratory.

ii) Knowledge of foreign language like French,
German, Italian etc.
e,
. . The selected candidates will be appointed on deputation
_yresent/"basis for a period of onc year at/ The pay of Officers selec-
- ted will be governed by the provisions of the Ministry of
Finance, Department of Expenditure 0.Mi No.:10(24)=E~III/60
- dated 4th May, 1961 as amended from.time to time,

The Ministry of BEducation & culture etc. are requested
that the posts may be circulated in the Ministry/Departments
and their attached and subordinate offices and particulars of
suitable candidates may be forwarded to this office in the
prescribed proforma attached, alongwith the upto date C.R.
Dossiers and certificate that the particulars furnished by ~the
officer are correct and that no disciplinary case s pending
or contemplated ~~~Fr~* 47 ~fficepg, s0 as to reach this
office latest by 30Uth April, 1985,

- 3 .
qw PEFR T e, . %’ w! &'\L“w €/
ﬂ". . @r-\qﬂ' 24("57”:" 5 L y T/
do 7 g ( I.K. TNAGAR
Sl . : Senior Scientific Officer
& Wity 'FOR PROJECT OFFICER

To all the Ministries/
Departments of the Govt.of India.

Pl Moty

- - T
- P
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\ No. F.1-1/91-Estt. _ '
j Government of india ' v s .
NET | ' T
e Mmormes Commﬁssa@n g
NET/ - ] Lok Nayak Bhavan, 5th Floor, i
WM‘ | Khan Market, New Delhi-110 003
t
JRF | Filing up of the Post of Section Officer in the ifinorities Commission on B
Y O depnation besis. \{
\ m" | Services ofasuitable Officer are required tor filling up the Post of Section Officer ;
nthe | nthe pay scale of Rs. 2000-60-2300-EB-75-3200-100-3500/- on deputation
§ basis in the Mnontes Commission, Minisry of Weflare. - ‘
- iwarl, | 2 The appointment and the pay of the salected Officer will be reguiaiad in AL
| ‘9ator, 1 accordance with Ministry of Personnel, Public Grievances & Pensions (Depart-
\t 1 ment of Personnel & Training) Otfice Memorandum No. 2/12/87-Estt. (Pay-Hi)
' dated 29.4.1388 as amended fom time © time. The eligibility conditions,
qualifications, gxpenence efc., mqwedtmﬂ’npostolSmnonOfﬁoaae
i mentioned in Annexure-l. . .
% 3. The above vacancy may be crculated and the applications as in Annexse-
§ 1, of the suitabie officers who are efigible and whose services can be spared
| it selected, may please be forwarded alongwith their upto-date C R. Dossiers
d { and Vigianca clearance to the undersigned latestby 30.11.1881. Candidates
o once seiected will not be allowed o withdraw subsequently . ' ~ .
15 ‘Under Secretary :
3 ANNEXURE 4
1. Dogignatien: Section Officer
2. Clagsification: General Central Services Group ‘B’ (Gazetted)
“" 3. Scete of pay : Rs. 2000-60-2300-E B- 75-3200- 100-3500/-
. 4. Eligibility Conditions : Officers under the GentralState Govts. (i) haiding
e “analogous posts or equivalent on regular basis.
OR
(W) Assistants of CSS with three years regular service in postsmmeswieot )
] Rs. 1640- 2300 or equivalent of L

i (m)As:smwtho@nxeanegtmsewmmpostmhescakeoms 1400- 2600
or equivalent and having expenence in Administation/E stablishment/Vigi-
od lance/Stores/General Service.

Essential Qualifications: ‘

(1) Graguate from recognised University of equivalent,

(2) Working knowledge ot Hindi or Urdu of Punjati.

1 Desirable

4l i Thorough knowledge of Government rules and reguiations.

en 1 5. Placs of duty : Minonties Commussion, Sth Floor, Lok Nayak Bhawan, Khan '
Market, New Delftu-110 003,

6 Pericd ot Deputation: Ordinanty not exceeding 3 years

A ANNEXURE-I
£ | Name of Ministry/Depariment/Otfice
o ' Name of the Officer

Datn ot Buth

Present post hetd and since when :
Scala ot pay and praseant Basic Pay :
Date of next increment |

Service it which belongs:

Educational Qualitications and other Spedal quahhcabons .
Whether betong © SC/ST -
Details of service :

»'/‘,i‘m\

OO NO RN~

{ SINo. NameotOffice Posthedwith  From To Dawot -
ng : scale of pay . appoinimenm

‘ Signature of the candidate with |
full address & Telephone No.

‘ Itis certified that the particulars torwarded by Shri/Smt /Kum.

it have been verified from the relevant records and found correct.-

Signature of the torwarding authority :

{with office saal) | -7
f No___ . '
I} Date_
I Staton

ye2 || davp430(30)8i v EN 3239

e s am o # et w W m M mimmom o am s = 4 4 e w e R oMo e e & e i e o= e e - e e g

A )55% / i,
MOM, 7 |
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Ent News,14-20 July 1990

Ministry of Science &
Technology
Deptt. of Science & ._.mo::o_rﬂwm\

Department of Science & 483889%@% tor a post ot
Junior Analyst on ransferon ceputation basis. The particulars of the post are

as follows -

1. Name of the post : JUNIOR ANALYST

2 Scaleofpay : Rs 2000-60-2300-E B-75-3200-100-3500.

3. Mode of appointment : Transfer on deputation/Transter basis, initially
for a period ot one year which may be extended upto 3 years.

4. Eligibility; Officers under the Central mo<.mBBm3n

{a) (i) holding analogous posts on regular basis or

ii) with 3 years regular service in posts in the scaleof pay of Rs.1640-2300/-

or equivalent or

o

) with 8 years regular service in posts in the scale ot pay ot Rs 1400 0600/-

-

or equivalent.

end

{b) (i) Possessing Masters' Degree in Science/MathemarcsStanst s of
Degree 1n Engineering/Technology of a recognised Unwersiy or .
equivalent,

{ii) 2 years' experience of scrutiny and analysis of proposats/prograrime
related to development of Science and Technology and monitoring their
implementation. .

NOTE: The pay of the officer selected wili be reguiatedin accordance with the
Ministry of Finance's O.M. No.10(24)E-I1/60, dated the 4th May, 1961, as

amended from time to time. )
Applications in the following proforma {in duplicate) may please be sent

+

to the Under Secretary, Department of Science and Technology, Technology
Bhavan, New Mehrauti Road, New Delhi-110016 so as to reach notlater than
20th August, 1990. The applications should be sent through proper channel
along with the complete C.R. Dossiers of the officials concemed. Any

OFFICE OF THE COMMISSIONER
OF POLICE: DELHI

Applications are invited for one post of Computer 03@6_. {Inspactor) m.n
.Deth; Police to be filled by ransfer on deputation for a period of one year in

the firstinstance. The postbelongs to Group ‘C’ (Non-Gazetted) {Technical).

The posl carries scale of pay of Rs. 20060-3200/-. The Essential as well as
Dosirable qualifications for the post is as under -

Quaslifications . .
ESSENTIAL ' T S ,
i) Master's Degree in Statistics/Physice/Computer Applications of .§m9m\
Operation Research/8Business Admri. or Economics/Commerce with one

paper in Statistics A -
.o - - - = 7 :

" | Degree in m\Jmm:.‘moamm\OoanEm« Science of a recognised University or

equivalent.
ii) Must pbssess 3 months training in console operation from any organisation

of repute.

s ey

WP -

)

Nowa

8.
10. Minimum joining time required

Cats :
Place :

S

application which is not in order may be rejected:

PROFORMA
Name (in block letters) :
Father's name

{a) Permanent address
(b) Present address
Date of birth -
Academic Qualifications
Details of experience
Pay scalg in which working at present
and the position held at present and
whether on regular/ad-hoc basis.
Whether permanent or Temporary
Whether belongs to SC/ST

(SIGNATURE OF THE CANDIDATE)

PARTH

(TO BE FILLED BY THE EMPLOYER)
Certified that above mentioned particulars are correct ST

- — Station T ___ Signature of Head of
Datw : Office/Department
’ Designation
davp 514/12/80 EN15/59
——_ L e e —_— e ——— -~ - w— . A=

UNIVERSITY

SOUTH CAMPUS

Sclentist wanted for research in a
C.S.LR. Project entitied *Peptde
Models and Protein Phosphorylation”
under the supervision of Dr. Dinkar
Sahal. Appointment may be made as
a JAF, SRF or RA (with appropriate
emoluments as per CSIR rules),
depending on the qualifications and
experience of the selected person:
Qualifications :

Essential M.Sc. Biophysics/
Biochemistry/Chemistry First Class.
Desirable : Research experience in
Organic synthesis/Spectroscopy/
Enzymology/Protein Chemistiy/
Molecular Immunology.

For S.R.F. and R.A., research .

experience is essential as per CSIR
rules. For J.R.F., the candidate should
have qualified in the combined test of
CSIR and UGC. Further the J.R.F.
may get registered in this University
fof a Ph.D. degree.

Applications on plain paper, giving

details of qualifications {High Schoo!,

onward) and research.expenence with’
a list of publications, if any, and the
relevant reprints, may be sent directly
to Dr. Dinkar Sshai, Dept. of
Biophysics, University of Delhi,
South Campus, Benito Juarez Read,
New Dethi-110021, so a&s to reach
here within 15 days of publication
ot this advertisement.

by o
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* KeKe Narany and ethers:

the Sﬁpplementary“Wriﬁten Statement are denied.

) P ¥
“ 1-? )
s Y
W
SO |

'BEFORE THE CENTRAL ADWINISTRATIVE TRIBUNAL
~ CIRCUIT BENCH, LUCKNOW
/ ' ' ‘

‘0.2 Number 277 of 1990 (L)

seeApplicants

Versus

Unien ef India and ethers « o+ Respondents

SUPPLEMENTARY REJOINDER AFF IDAVIT
‘TO THE SUPPLEMENTARY WRITTEN -STATEMENT -
ON_BEHALF OF THE Rz.SPONDENT NUMEER 3,

ﬂI, K.Ks Narane, ageﬁ abeut 37 years, sen of

sri S.L. Naran@,.resident of 554 KA/SB A, Arjun

Nagar, Alambagh, Lucknew, de herehy salemnly afflrm

and state as'under:d _ ‘.

\

'1.} o That;tHeQdapepent‘is the Applicant in the

above méntienéﬁ O.A._Numbe: 277 of 1990, és?suqh‘he

is fully_c@nverséﬁt.with‘the'fécts amd_cirCumstances

of the case. He has além‘read the S&»plementary

"wrltten statement u?derst@@d the C@ntents thereef, He

. is cenversant w1th the factsapd 01rcumstances

stated herelnafter,

Re : That the centents ef‘paragraph numier,; of

-

. 3; Thét in re§ly to the centents of paragraph




o .

A

el

number 2 of the Supplimerrtary Written Statement it may A
be pointed out that it is the adoption of absurd, irra-
tional and illegal shortlisting criterion whicn was ine

strumental in weeding olJt of the petitioners and inclu-:

' sion of persons inferior in qualification and inferidr

in nature of experience. The experience component c0n-

tained in Essential Qualification (i1i) of the advertie

©  sement was‘ arbitrarily interpreted in violation of es=

tablished noms of giving different weightages to diff-‘-'

erent levels/grades of experiences (see annexures nos.

WS =1 & VS-Z)'.

As has been ac"mitted by the respondent no.3. the
petitloners noe 1. 3, 4 & 5 were found superior to be
called for interview in 1987 selection when the Noe of.
posts for general candidates was just ene while most
of the other candidates ncw called for interview were
found inferior to the petitioners and were not given
interview call.' But now when the number of pcsts for
general candidates were much nigner i.e, _Nine, it were
the petitioners who were declared'- inferior and were |
excluded while those not ca-lled' l‘.or interview -in 1987
selection were given .interview calls_. "It does not fall
to any retiomal logic that when tne petitioners were
superior to the most of the ether candidates in earlier
selection of 1987 for just one post, ,howcan they be

declared as inferior to the same set of candidates

| “ when the number of posts wds incredsed to nine in the
' impugned selection. The petitioners deserved priority
. oVer other candidates and must have been called for

'interview, more so when the number of posts were

increased to 9

.4. _ - That the contents of peragrapn nunber 3 of

ftne supplementary written stavement are »denied., The




- 3 u
independent experience of Apalysis is certainly. suberi_or '
v _ ‘to~the experience of arxalysis uﬂder -some superior Amalyste
| The applicazrts nhad sdperio'r' poeition in the lfield ef' )
~Apalysis of Ores aneii.Ninerals then mbthérs, who were ’
X’ - N called for the intewlew andwho excluded tne Appllcants.
| ‘I‘he advertlsement was wrongly 1m:erpreted and mlsoonst-
ructed to suit few favourltes.'lhe scale might have not -‘
Voo been rpentioned'in the advertisement,' but the grade and
| | status and the%apa'city in which experience has been
'vaui'red'is always material in the weeding out procésse :
Thue the criteria adopted 'by ttvie Union Public Ser‘vi‘cel
. Commission is, 'ax__:bitrary and fault.y'.. A Iab assistant
" cannot be brolight to stedl a march ov‘e:"‘a‘ Chem'.ist,.'*f:‘for
the so-called reason that the grades were not mentioned
in the adVertisement. The laws and the rules and

' .ci‘iteriaﬁ are to be reasombly interpreteds C DO

the supplementary Written Statement are denied. o

/L | ' 6, © That the contents of parag;aph nunbers 5 and
| 6 of the }Surppiementary Written Statem_ent are denieds
'The shortlisting of criteria of_weeding out procesvs
I S ,should also be rational and reasonable, specially in
| the scientific and technical field, the mture of
exberience ’and the sﬁatus of it both are materialy not
only the length of service. The Unifonnity'was not
maintained by“tne Commission iw the mé}tter of earlier
seleci:ion ard later. selec‘tien'.' In the _eérlier selecs
tion the. Applicants were ellgn.ble when seats for
general oandldates was Just 1 but when number of seats W3
for increased to 9, appllcants were excluded from the

cons:Lde ratlon.




l#‘

To That the céntents of paragrapn nunibers' 7, 8 &
9 of the ,Suppllmentary Written Statement are denied and ‘

'the contents of paragraph nunbers 9, 10, 11, 12 and 13

. of the Re_]oinder Affidavit are relterated as correcta

It may,anowever, be pointed out

| | 1) tngt age relaxation _for di3placed persons
from erstwnile East Paklstan is admissible only at the -
t:.me of entry into the Govt. service, Sri Prashant’ |
Purk_ayastna entereq the Govt . service akout 15 years
‘age and as suen did nét deserve the age relaxetiotx.

| id) the non con51deratlon of experience of

Sri Ke 1\. N, rang, petitioner Noe. 1 for 3 yeaxs as Jr.
Scientific Officer in the pay scale of Rs. 2200 - 4000
on transfer on.deputati'ovn to National Research Laboratory
for conservation of Culturel Prbperty, Lucknow is totaily_
unj ustified as he w@s doing the same type of work of .’

*Chemlcal Analysis.

(1ii) that 'relevaritvexper'ienc‘:e of a candidate
Should be counted after he or she ﬁas vaL;iIed the mi‘nimuta
essential educational quaiifieations i.ee MeSCe OF
'eqqivalent. But this rule too was igrored in sevezal‘
Cases as mentioned in para. 11 qf the Rejoinder Affidévjit

to respondent no. 3.

In the light of akove fa cts‘ and clarificdtions
it is quite clear that the whole exercise of shortlisting
and selection was. very crude, absurd and,. faree and the

Jimpugn‘ed selection disexves to be guashedg¢

' De-ponent'

Verifications

I, the deponent akove némed, do hereby
verify'tnat the contents of p.aragraph numbers are

trhe to my own knowledge., the .c'entents of



y, o parégraph numbers
| are pased en rec@fés and thejcantemts of
éaragraph numbers - . are Wmased en legal
kncwledge‘amd a@vice, believed by the @epagent ﬁe
¢ - ke true, ﬁ@.part of it is false, ﬁqthing

incriminating material has been cencealed, so hglpﬂ‘v

me GOD,

penent’

~

I iéentify the dépéneni:, whe has

siened Before me. B -

Advecate

L - ‘Selemnly7affirméd before me en this
day of ég%%e;—l@?z at: | xg_a.m./pem.‘ by
Sri K.K;Narahg;'thE‘deponent, whe has Meen

identified by

N

I have satisfiea myself By examining
' the deponent that he fully understands the centents
of this affidavit, which has been read evVer and

explained by me, - )




A - A e x e AT Y..«M, v/ ‘aum..
< .
. maﬁgn News 14-20 July 1930 /fy( _

.v\q with 8 years regular service in posts in tho sca’e of pay of Rs 1400 1600/

inistry of Science & o S yaars rogy

« hd .
. oy .
' o

Technology :
Deptt. of Science & ._‘mnﬁzemu\ox
. Department of Science & Technology in z% tor & post o!
Junwor Analys! on tanster on fepulahon basis The partcutars of the post are

as tolows - .
1. Mame of ihe post : JUNIOR ANALYST

2. Scate of psy 1 As 2000-60-2300-£8-75-3200-100-3500

3. Mode of appcintment ; Transter on deputation/Tragster basis, initialy
for & period of cne year which may be extended upto 3 years.

T 74 Enghbiiiy: Otficars undsr the Central Government:

(a) (i) hotading enalogous posts on regular basis or

_«\?Vs._? 3 years regular senvce In posts in the oﬁbEQv? of Rs. 1640-2900/-

or pquivaient or

Dzmzmau thoris
mmw.mzﬁbw

Opeoraten Resea
paper i Statisti

V@ow: aent.
#) Must ptissess 3 months lraining in console operation fros

Kv.\q&uana .

end :
{b) (1) Pcusessing Masters’ Degree in ScenceMatemancs’Statist -3 or

Degreo in EngineenngTechnology of a recognised University or .

equivalynt,
(W) 2 years' experience of scruliny snd analysts of uaoo@m.n\nanaB‘smm

related o development of Scence and Technology and monitoring their

implementation.
NOTE: The pay of the officer selected will be reguiated in accordance with the

Ministry of Finance's O.M. No 10(24 VE- 111560, Qmﬁwah..& 4th May, 1961, as
amended from tims to time.

Apphcabons i the followwng proforma (in duphcaie) may please be sent

10 the Under Secretary, Department of Science and Technology, Technology
Bhavan, New Mehrauli Road, Now Delhi- 110016 50 23 to reach not later than

20th August, 1990, The applications should be sent through proper channel

glong with the complete C.R. Dossiers of the offiazls concemed. Any
apphcation which is not in order may be rejectsd.

PROFORNMA

Namae {in block En@-mv ' :

Fathar's nama

(2} Permanant address
(b) Present adress
Dato of birth

Academic Quatifications
Deotails of experiencs
Pay gcalg in which workung at n«eug.
and tho position held at present and
whethaer on regularfed-hoc basia,
8 whether parmanent or Temporery

8. Whather belongs to SC/ST
10. Minimum 355@ fime required
Dato ;

Place ;

WA

No A

(SIGNATURE OF THE CANDIDATE)

v»mqm

{70 mm FILLED BY .qu EMPLOYER)
Cartified that above mantionad particutars are correct

{Nts  as per nLD rules),

u@n@:& W on the qualfications and -

Oce_:_oa:. a

Essoential Biophysics/
Biochemistry/Ghgmistry First Class.

Deslrable : Relearch experience in .

Organic synfhasis /Spectroscopy/
Enzymology/Prdtein Chemistiy/
Holacular Infmunology.

for S.A.F/ and RA., rosearch
experienco/is essental mm par CSIR
rutes. For JR.F,, the cagdidate should
havo qualified in tho combined tast of
CSIR and UGC. Furthek the J.R.F.

may gef registared in this\ University

qokm Pi.D. degree.
hﬁR ations on plain papeY, giving

-details of qualifications (High School,

onward) and research experienos with

a lisy of publications, if any, dnd the ~

releyant reprints, may be sent direcdy
Dr. Dinkar Sahal, Degt. of
Blophysics, C:?m-m:,\ of Belhi,
Sotjth Campus, Benito Juarez Acad,
New Deihi-110021, 20 as to én:
herp within 15 nu<w ot vcvzg. 04
of this advertisement,

Station : ) . Ssgnanure of Head of ’
U.Ew _ v . - OfficeDepartment
: Designation NS
davp 35&8 - EN15/59
organsation ]
.. P e T Y e s e 4 mmm o e -
e ” S i s .E - ot - -




Dholpur House, Shahjshan Road

Now Dolhi |
Piepaaton ot paned for fifling up of 2 poets oivRep:ograpil\zc Machife Opax stor
n Mo oificn of Unicn Public Service Commussion on transter on deputabon
Lass

itis propos:sd 1o prepare a panel 1o hil up the posts of Reprographic Machine
Opmalos n the office of Union Public Service £ommission on vanster on
duputatug 1n the scaie of pay of Rs 260-6-280-EB-326-8-366-£8-8-390-10
400 (pre ¥ovsad) Rs 950 20 1150 EB 25-1500- (revised) as per the detasis al
Anne cutull

?‘ Agphv ations in the prescribad protoima as i Annaxwre- I from etigibbe and
1 Bt usted offiaats who can be reliey ed immediately on setoction may kindly be
ftwarded (u he under signed abngw:m ther complete and up-to-date CRs by
8781,

\

1 Appii alon recsrved atter the bme imit or incomplete in any respect of those
n A acr Lnpanied by the compiate and up-to-date CRs , will not be consideted
Tre,. i:,e: <ted othaals will not be permitied to withdraw  their candidature later

oo

4 1 may aiso be ceryhed that the particulars grven by the candidate i his
apgnalon are correct and also that neither any vigilance nor any disciphinary
canas o wither panding o contampiated agamsi him/er, ]

Y R Gandhi

N *
P - . "2
P . S . ’ 7
4

S

<]

ANNEXURE - lf
Name of apphcant
Date of Buth
Date ot tetnemem
Educational and other qualilicatons
Drtads of expenence in the subject held of selaction
Doty 0f servicy
1) Name of posl .
u) Name of Employer ' -
) Post hetd From To
) Nature of appointment 1 e reguiar/ad hoc
7 Date of retutn from ex cadre post held f any
Whether belong to SC/ST community
9  Any ofher item

A & ) N -

w

S»gnature‘ot appiicant

CERTFICATE TO BE FURNISHED BY THE EMPLOYER/MEAD OF OF.
FICE FORWARDING AUTHORITY :
Cettieg that the  pattculars Shi/SmirKm

e are correct and
he she possesses egucalionat qualhcatons and expenaencs mendoned above

There 15 no viglance/disaiplinary case either panding o contemplated against

turmshed by

himher  The up lo date CR dosster in respect of Shn/Smi/Km
o s enclos@d herewth

Piace Signature

Daw Name & Dasignation

davp 56019} 93 ENT7727

Under Secratary {Admn )
Unton Pubiic Servicg Commission

ANNEXURE-|

v ohgome of pos! Reprographic Maching Operator

:( . teaton  General Contral Service Group ‘C' Non-Gazenied, Non-
a5 e gl

3 Srawsolpay Rs 260 6 290 EB 326-8-366-EB-8-380- 10-400 (pre-revised)
. 650 20 1150 EB 25-1500 (1evised) '

4 tAthad of recrutment  Transter on Deputation

5 1 «pbuity cordinons  Persons under Central Government.

1) ) holding 3analogous posts on regular basis, of

tuj wrtis frve years' regular sa1vice 1 the posts i the scale of f pay ot Rs. 800-
5 1010 EB 20 1150, or equrvalent, of

(#) %/ SEVen ygars requiar servicR in posts in the scate of pay of Rs. 775 12
455 E0 T4 1025 and
t')} s essing the k)‘%owmg Qualficabons,

P Mt viation of equivatent from a recognised Board/University

Tyt 1 p0ssuss knovelodge of aperation of Photocopier Maching,

WolE Tre canddate shail have to undergo a Trade Test.
b Feng X!_c«wmm Parod of deputabon including penod of deputation in
sl T TCasre postheld mmediately preceding thi saptsomnmnmmoame,’
A5t e Sihen organisanonsepanment of Cental Government shall ordinanly
et aie ot 3years

L

1 b Allowances  The selactad officers will draw pay & allowances in
e it wills Ihe provisions contaned n the Ministry of Personnel. Public

v 8 Pt cions (Deptt of Fey sonng & Traning) OMNo 2/12/87 Esit

" I L LT 4 DB as e ndexd rom me 1o bme

POST BAQNO. 2500, HOSUR ROAD, BANGALQAE
ADVERTISEMENT

- 560 029

Applications are invited from Indian NationalgUpio 20t June, 1991 for

filling up the following kacances

I. NON-COURSE SENIQR RESIDEATS IN PSYCHIATRY { Ten pre
post for 3 years)

No ofposts 6 .

Quabfication  © M.D in/PsydRological Medicine of Bangalore

Unwefsily or eqdivalant qualification.
. NEURQANAESFHESIA (Terure posy for 3 years)
No.ofposts /2

Quafification M D in Anaesthesia or egiyalent qualification
{11, NEURQRADIOLOGY (Tenure post for 3 yearsy 1'»
No. of post T

Qualificason M D in Radiodiagnosis or equivaledt qualitication
PAY SCALE The Senior Residents will be paid Rs 3,150/-, Rs
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. CILCUTT BINCH LUCKION
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Ouiea NO.277 of 1250 (L)

K.Xe Narang & Others soessene toplicanc,

Versus
(i
Union of India & Sthers ceense e flespondents,

25,6, 1220

Hon'~le ilr. w.Ke sgrawal, JeMe

LDon'hle 1ir. K, Ohayva, .M

teard,  Admit. Iscue notice to the respondents.
c. A.. »
&%ﬁﬁﬁ&%%éhyé&iﬁk%?'@&v he filed within plght weeks
~ R.A.

hereof,

within two
w22ks thereafter.

IS

&5 regards the interim prayer, the appointment

’

to the post of Jr. Chemist made hereinafter shell

3

emain subject tH “n: cacision of the irlJUDCI so far

it affects the right of th2 petitiontr in this case,
Listel for hearing on 25,10,1260 on interim matter.
- The apolication for pzrmission for Joint application

is allowed.

sa/- . 53/~

MAelie U gl

-
[l
-

. '"'ruf» (_.o.,lr Y4

cr el
. it

proel . i AR .
ob /S e T
- CT”M L A ’;EOJ»LLFJ
ﬂ,z'U e L ,L.‘J,

LuCenuy




N

!

‘4ssistant Chem'st in the pay scale of ™ 20003500
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I THE HON'BLE CENTRAL ADMIMISTRATIVE TRIBIVAL

CTRCUTT RENSIH AT LUCKNOW . T

aeest MiscP An. Mo, €31 of 1990 (Q
Tn Re

0.A.No., 277 of 1090(L)

¥.K.,Narang % others ...Apnlic nts
Ve?s&; o
Unicn of India & others .+. Bespondents
-
Application for permission for joxnt
apnlication,
\. That all the applicantsrére woring as

Assistant Chemist in the nay scale of ™ 2()0(“"-5121.‘3(’)(3 v ‘;?-D-
Group B Grzetted and are nosﬁed at present in
Chemical Division, “orthern Region, Geo{ogical : | B

Survey of Tndia, Luck nom.wff

i That the amlicz‘ents 'are ag-risved by the \’

selection held by the Union Public “ervice

Somrission for the rtost of Zhemist(Junior),

Therefore, it is most respectfully prayed
thet for the reasons stuted above snd in tnie orlginol

aprlicea ‘tion the Ion'ble "ribunal may be nlaeased to

allow the aprlicafite to file 2 joint applicetion in
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the ‘nterest of iustice,

luce.Lud<nor Q&:& V( (}F ték
WM Ga éi;.m, 1
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ADMINIS TRATIVE TRIB

CIRCUIT BENCH LUCKIOW

0uB. N0,277 of 199 (L)

? | KeKe narang and others XXX Applicant._
lersus ’
Union of India & Others ésscew Respondent.s.
29,8,1990

Hon'ble Mr. D.K. Agrawal, JeMe
Hon'kle Mr, K, Obayya, h.M.

Neard, Admit. Issue nticto the respondents,
Counter Affidavit may be filed wthieicht weeks hereof,
/ﬂ_f}fa"ndet\afﬂdavj.t within two wes thereafter

As regaras the interimpr®s The appointment to the
post of Jr. Chemist made hereira® Shall remain subject

i, to the decision of the Tribunel far it affects the right

of ’t)ae petitionsr in this caseiSted for hoaring on
25,10,1990 on interim matter, ' 3PPlication gop permission
| for Joint application is allo
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© OuAs NO,277 of 1990 (L)

m} ReK, Narang and others L ibesene | ngpn_éam.’;
| Union of India & Others . wuieess  Respondentss -

_

mm"ble Mr:. .K. &graWal. J‘..‘M.
' . Hon'mle Mz, K, Oee a  AMe

‘ o . ' Heard. mit. Iam:e nat.ie:e tc t’he reapmaents.
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Y ,
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